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THE NATIONAL CADET CORPS
(AMENDMENT) BILL, 1974

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): Sir, on behalf of Shri Jagjivan
Ram, I beg to move for leave to introduce a
Bill further to amend the National Cadet
Corps Act, 1948.

The question was put and the motion was
adopted,

SHRI OM MEHTA: Sir, I introduce the
Bill

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.15 p.M.

The House then adjourned for
lunch at sixteen minutes past one
of the clock.

The House reassembled after lunch at
seventeen minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

I. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF THE
ESSENTIAL COMMODITIES (AM-
ENDMENT) ORDINANCE, 1974 (No. 2 of
1974)—contd.
Il. THE ESSENTIAL COMMODITIES
(AMENDMENT) BILL, 1974_contd.

|t AN (3T 97T) oA
# fas frgas 97 33t w45 ¥ 77 3
357 §, H THATT § T2 A7 & ArAWE
8 q3q 3\1 FETNRAT 7206 T7 fagaTn
¥ A F ard Fr wEw % oEEwifas

b oy

wzegi A qad AY (Rdws #7 1 5 @y
z FY aify 3 77 o A 1 AR H
9

REAT TTA A T WAL

[29 JULY 1974]

(Amdt,) Bill, 1974 114

AT €377 A% X 78 7@ @) § % 1955
A @ awEms awg afafros sa
AT arT &, A7 7z R/ fqar sm fE
TEH TFTT A 1946 A q3 ALATT AT 7@
&1 & w2 fr e # 7 oy
#r faft &0 95 2, 950 WA
FFAT ST AT T F 0 THFT AW I
& ! THE 97 w1t 97 faAr O 78 0%
o7 [@ga% qat vz ar w0 | UF f49-
g% 1971 ¥ g g7 1 o4 fagas ¥
AT J1T A FYE =797 &7 F2q AT 21
7 a1 frefy amgrs asg 9T wE fagam
gl FiAT & A1 9 F1% AAW@T 35 JAA
A g g wEar & gafEo ww T
arad # 5 9% fqu gzq A ara 43
#T I Af 43 W, 2 fzry §3 amm
S 39 g w7 frare &% fF #0 ae
g, 7w agaiw £ faw aem A Ana
arY fagft &7 faad) 9o 99 & 9
AN 3T FAr T 7@ F, FAT AE-
a7 w1 B S o1 W F 7

AR, AR 43 A1 gar 57 fr
A A FATIY g AT eI AT 4T
Fzf, famd) §7 sz & awen o,
9% 7z ¥ar o & gvewd, a3 7.8
1 am A 2, v @) 99 oM 8
@7 g2t a® ¥ (77 fr gfaa & 59
qEF H EHA TAWN FTRAT £ HIT 2€¥Q
z WIREIT KT | F AITA FAT ARAT
g & ara g9 73 Al a7 Ra %
2219 ¥ a1 g8t Y F awi? 29 § e
T A TRAT A AT TEAT AT AT TR0
2 fr adt a= faer o o qa@ar ar <@r
2| 4T 9T aF T3 Fogw gL AL v
T 3% VEFT a2 A a3 0 q T AA
F TS AT AT | FERAA A T
2 oY FTEIA B AT WEA 2 AT FI-
o & HIO ANTE £ | eRfET o AT
| vt &R § s WA qET AAELA
| &t ®\ferr F=a1



115 Essential Commodities

[y Tramrenyr]

AW, A TF a0 W qlzw gl H (W
¥ R ATRGT § AN AATT HLAy T
A T AT SAH # g7 A Fi wew
qEr 1 ATIATE 5 FaH1 fT gfaar & ga%
wEwl W owi wamE g, TW awed @
7z w2 Arar § fF 32t ox qeave adr
2 T HTT A AT SWTHET T 2T 5
g% T R,
g A I, AT ArTET WA A
frz =z 21 anfrar § wzar8 5. 9 9fA-
o ER 2 WA # 8.1 Sfama 7
g PesvdAT § 8.2 77de, LTS |
# 8.3 9742, MU ® 11,5 T2

-
+ 5l

T Z AT AFA) H 7.0 qrHE @t 20

Al AT H W ArFE F aaiae 100,
200, 300 T7A2 33 & 1 wgET H
57 f6 5.0 wvq2 gand 7 & @ om-
THF H 23 2T WA HVAT AT
qidfY WY gl G 21 qE §oaF ¥
300 ®err ST T3 @ 3w qig @)
WA A qZ0 oW & 1 AT WA
T TT W AR F) AHIUR AT T
AR FTT FT oA 1 A5 w2 R
fr %2 2 @t on RvEEAT RBTi- |

ﬁ"f’ﬁ';’{ | ST AT, WS E oA
qacE o [Afery {1 P"r’Tr:f A, @2
A AT A 2 I g W
sargide gefal 7w w45 oA
famq, qd e v wa g fe o3
T #7105 w07 39 294 wamd 20 <t
2 ?

T HT :‘ﬁ"{ T 72 w2 sz g+
o @ f B Ak Do 2

ﬁjwrﬁ _-z_r ma ST o fasH Zio @ifea
ft 7 gz wifaa w0 @, & o=
§ ATT 5ET U q0 T4 A G i
ar fasd dra wamagt 3 7@ 71 ofed
ar 9; 4 fr o e &, g &) P
qa i 7% ¥ §, 97 GO £F) 2 A

[RAJYA SABHA]

sfemi qEat § dma ard

JE.qqqraﬁl T OF

(Amdt.) Bill, 1974 116

Fram & o & Fag fre v g @
ax femA @1 wear 9% 3 fA At
2 A 3% A% T A T 9% AT
2 gt 75 3 famd & AT
¥ HYT 914 0% A 30T AT AT E |
22 ATT WIH B FEY 97 AT W (AT Fa-
g7 Feqe wear 31 %3 g7 i w vy
zrii e e & A aedt & 39 gf
<frst T Ay wAAY 20w 9T ATRAOZ | TH-
frmr & il F e % FRAT AMGA
# fr 39% M T o7 1A £, O ww-
AT T39T 2, ea'f'-i‘. S i i
A FT TR T IF ATET R D
qrAET ART ¥ | TH TR K OF A-ATT
0 AT W 98 il % A Ara W aAr
\ argar g fa s ol 2T 9
merﬂrmﬁ FIAZT Z | a2 99
I4% qra FT AVGT W7 WIE, AT AT
AT A7 A(E, Aq4T, TET AT FIS AT
7z A4 97 &% FOU F, A 7T AW
CSE o FAer T AT g et §
| =3 %r B a7 &0 w0dr TG

T Ao A 507 F 75 ) I
g7 ArEAr g forg w8 Py w1 er
| fz% 17 71 HIAT F 4r3 F AT AN F
wA A AT ATF AT AC AR FOHIA B
EIER T
R o BE Swal oft avAA Foarav ¥
P AT mE | AR §IAR 7a [E e a2
AR drar wr qwa ar 7A ) T
ir %7 T AgT 3 AV A 5 AT 1 30 Frad
|

% foro fge A wwer A0 30 4% F@T W

| AT 73 & FF Pram 1 BT A A T
T A0 &, 73 G dran w0 oy e
Ta #re 3FH A@ 3T 29 A7 09
w0 W AfaT 3EE T W FIRA
20 T AT AT Z) AT 2 A A AR
ZAI HEA A4 AT ¥3 AF U H
] 2211 BGT AT A I AF A AE
| @i arfed | 75 fawga avare &



117 Essential Commodities

FHE & A, TAHL F 41T FT I
AT, FTT FLAT Tdr & v S
&1 T2 w3, (5@ #1 4@ Fag fad,
TEA A ACDATI A F), TeH & M-
feat & ofr wa algT & 313 T w
& o Awier faw 0 ot A s
giT fw 3re mifagr &, 29 &0 &, 897
TAS Y AT ATEAT FH qwr, 29 F) AR
afr ¥%, '39 F1 % 9790 77, 48 F AT
AT FE G 7T AT SNTFEN T TG
a3 qrid gwa (PaEe 37 f5 90 Sa4l
¥ 4 W oF a7 5 3 sq@e 7T B
A | Argtaai 7 wa1 fw s oHET Ve
g9 a1 @ 28 T A F1F H6 Al 8
FEOAT F A T4 9 T A7 HET 2
F2i & aqzfaal T a1 731 a4 Fo1 {5 &3
RF A w1 gAm f qeeerr fafea
B Gr &t 3R AIF A0 A F9F F
fag Far7 & ave frdy wo7 T
T g &7 | F g2 AT  F ol
FLFIT FNE T G FT WAT FAH| AT
g1 AT A ATz a7 wiew ferEe
73 FA & @ 72 o fagas Ay & 32
frd & &Y e &1 ahn aar gwl
AL AR GIE AR EE L CRGE #
743 #AT WA F AWT T AW §
B FT aA F g AT gEeA

gt At A 73 FaAT Agar § fF we
17 gai fewrge a¥ o glosem q2d
#C FAFTAAT B 70 FIT AT A®q
i 1 Fraa F 707 g, AmgFT we-
4 g1 1 v A g e fad & o a
Flag fredy a7 a1 @ FHoEe
A dqr 217 A T ¥ wvAT, fazey
3 morars, 2ri @ wean, faarfar
& wiwam, WA ¥ o § gl Dt
¥ Frax FAT FAET A A7 1 ATT HE
F1e &1 72 NfEE g @ 7 TiETE

[29 JULY 1974]

(Amdt) Bill, 1974 118

g9t Arg uF 41 97F faw aNT wA-
dta F4 o 737 o 5% 4w 2w 2@
FT WAL ZN AT 787 2 |

drdt ata F 43 FeAT wiEA F
HET OF A3 9% F¢ 3 f5 fafgaw
TR & X F f sremry § o b
FAdt & @t F famzdft & fam awdr &
IAXT AT A faR & Fraan o zzar
arfem, F% @i 2, off zar 2, 9 frzdt
F AT R, T8 AW E, A8 amEr ¥
AL TF T TOIT 10 AT F g 2
& M F 712 fraw § faea) mifew 7
U AAN-TAT AT W wq weAw
Tar F B9 (74 & ama 27fra 1 anr
AT 10 AT T4 FIE G997 2 A 15
A A F9E 3z 27fra q fad g g
|t 9 W T T 2 @) 2z g 13
AT A TS Fa7 7 fam A Ad | gam
qAr aifear war A 2 avm § =g
A AR IT AT PR AT A 9ga &
A EET 1 F Tm-Tre & ast s
z, atdt St wv oaw ofr WA R, ow R
STF| THUTT 1 0F A D Faws,
faguas €12 & 1 =0 afaay 7 ardr
qiferdr aqr & 4i-

“afm-wrfors azq f5g w20 WO aw
LIE UM AL 2 S S iE T IR o
T A B A AT 4 saw) s
qgar a7 fagr e @Ava,  |rd, ae
Arfa ® F=1 77 R0 T fA A TR
qTA A ArA A7, qEHl T AT a4y 2
o, T & DY A7 9 47 3% F) 7020
¥ wavEr =T fFar v oAt aq W
F1 08l F21 @0 | AHA FW

| fa <A &t wiva-faais & Farman o

A Ay £ fr T 2m % aafeEm
77 fagarsz udt werded qifEdr | @9
F1 wreg qifEdy P g 7 AT &Y TH
ffg w7 & 7 A AT W WE W



119  Essential Commodities

[t zramrzrge]

Afg it &1 @ F wearg o qm amEr
Hiwzr aomz Tadt 2 (F 2m gzan e
T ag Fagar g9¥F A7 g9 /1) |
& AT AT g2 TTETL BIEVI-HIL HLHC
& | =4 ATV ATT ATHT A FAAT FY
e ® oar T 08 W9 {37 2 fsr faq
& TIO0 A7 A @ T ATH W AT
aFAr 2, 4 ATAY qgEEAr q4T qAFAT §
q AT T F) AR & FFAT E AW
q AT (AT gar FTEFAIR FT A7 2
sita, 27 A et fry 2 9= Fremt
F) AA—TTAT HT A9 | F g
g fe #rom 3 g | 1970-71 ® it
fasar oF UF TG STEE 98 A 7 FT
uF w71 609 fel) 7%, 1971 % qAMT
& FI7 AT BRUAT FT AT AT T HIT
3 F q12 1972 ¥ v &) o D) =g
15 78 el | TATH FEEF 41 AT
v, wft @ T 9Tl AT FEf
qraE F12 arar S T aWie gt @
T8} A1 7 AR 4 TTF 60 T8 fEAT 17
AT & ¥ adf ot fesft § 0 o=ddn)
qT AT AT HA & (F ATa TW FTRT
& 11 217 A &1 ArH ITF TLHT AV
qrF & A3 TFT 77 @I AT 72 W4-
FIT GZ TFT 377 ;A foel
msT &, A fF v A wAwrAr &, A
& e wareT F, ARl RN TAA AT
&re avg wAY A T F21 72 AT R E 0
BT WAM "A 97 F27 35 aaT wWuy
T\ 5 &H g1 7318, # (772 w91 97 1000
TIqT VA @F ) V0§, A3t AT W_w
Td 60 T8 fwa AT =mlEdr o
& d 8n qvnT 2) AT 5 aifar g
A7TFTT F I 20 TT I AvEAC
AF 73 ST FHArD) Ef ar 3T a7A §
¥ g7 TfaTEy  am wEad g ar

[RAJYASABHA]

(Amdt) Bill, 1914 120

AMT AT FWT arF 34 & T @ AT
FAIT F%T qFT H1C 2 H AT TGF 60
a5 foe) &7 ffr @fr #7722 @) fomn
CL G P

st gagarafy
T EEAAT AT E |

AT far 9 awa

st ToraEm : F) saET § 44
WA AW FEA K1 TG0 § | FTO7 F40
2 fr 1971 7% it oF waT 40 98
A TF BTIT 60 AT 62 T4 aF fATT
0 #ar 7z arem 94 £ v 87 30
FLT Q1 ST ¥ 30T ofdi A qAw
73 & e ety qifeat § faan. ..

THE MINISTER OF COMMERCE (PROF.
D. P. CHATTOPADHYA-
YA): It is not correct.
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To: Shri S. S. Kothari, President Hindalco,
"Dear Sir, We met the Prime Minister and her
Private Secretary. We have paid a sum of Rs.
5 lakhs to the P.S. He has promised us that he
will use all his influence. . . (Interruption) that

no trade union activity is allowed in the Hin-
dalco.". ..

MR. DEPUTY CHAIRMAN: What is it
you are reading from?

SHRI RAJNARAIN: It was signed by T.
D. Bhagat and B. N. Saxena. . .

MR. DEPUTY CHAIRMAN: Unless you
can prove the veracity of the letter, it is no use
quoting it now.

SHRI RAJNARAIN: I can prove it.
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UN.L Flash news: Lucknow, May 19:

Samyukta  Socialist Party leader,
Rajnarain, M.P. today charged Prime
Minister, Indira Gandhi, with ruining the
moral health of the nation. He substantiated
his charge by showing to newsmen here a
photocopy of a letter dated November 7.

MR. DEPUTY CHAIRMAN: How
is it relevant ?

{Interruption)

MR. DEPUTY CHAIRMAN: Mr.
Chaudhury and Mr. Rabi Ray, please take
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your seats.
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U.N.I. Flash News: Lucknow, May 19:

Samyukta  Socialist Party Leader,

Rajnarain, M.P. today charged Prime

Minister, Indira Gandhi, with ruining the

moral health of the nation. He substantiated

his charge by showing to newsmen here a

photo copy of a letter dated November 7.

MR. DEPUTY CHAIRMAN: How
is it relevant?

o€t awaromm o gfo, I G
WO A AT JAZ AW 1 TH,
I ATHIT FT q4T FAT | THTH
yEA X ST F | AEAm §wrar
Teleprinter Message 2002 hours is hereby
withdrawn.  Please guard against its
publication. U.N.I. RR 2035.

MR. DEPUTY CHAIRMAN: You
have to wind up in two minutes now.
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MR. DEPUTY CHAIRMAN : How
is it relevant?
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SHRI YASHPAL KAPUR: Sir, I protest
against this. . . He and his leader outside have
been making allegations like this. This is very
very bad. The hon. Member should not make
such baseless allegations. How is it relevant?
What is the source of his income?

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain, your time is over. In one minute
you must finish now.
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MR. DEPUTY CHAIRMAN
the next, speaker now.

SHRI P. L. KUREEL URF TALIB
(Uttar Pradesh) : He is defying the Chair. He
should be asked to stop. What is this?

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain, you must conclude now. I said one
minute and after one minute I am going to
stop you.

(Interruption by Shri P. L. Kurrel Urf Talib)

. I will call

A ;- 9 #1T § HaEw
F7A1 Agar § v efar gl @ aEs

md feed A #70

MR. DEPUTY CHAIRMAN : Mr.
Kurrel, you please sit down. Mr. Rajnarain,
are you going to stop, now?
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PROF. D. P. CHATTOPADHYA-

YA : Baseless.
MR. DEPUTY CHAIRMAN: Yes, I

will call the next man.
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MR. DEPUTY CHAIRMAN: Yes, Mr.
Kulkarni.

SHRI A. G. KULKARNI (Maharashtra) :
Mr. Deputy Chairman, Sir, I was really in a
mood to offer some constructive comments on
the Bill but after hearing my friend, Mr,
Rajnarain ...

st wet wewt (afreft @ )
Tg 9 F )

SHRI A. G. KULKARNI: I cannot say
"pagal". . .

ot EAICE@e W A gAE
Wt g qu wmA £ oA & w9 v
qITE FEST  AWEar § #irE & fEar
goar g g 1w 7 famr @
q g@T A1 T A ®
grEEA qE &L HFAT | T "
FEAT SHIE AT AT AYE AYA AT AT
famr g1 ST

SHRI KALI MUKHERJEE: Good material
can be exported to any country in the world
which will fetch us a good, lumpsum foreign
exchange.

{Interruption by Shri Rajnarain)

3 “3’

MR. DEPUTY CHAIRMAN Mr.
Rajnarain, let him continue.
SHRI A. G. KULKARNI: Mr. Kali

Mukherjee has rightly described my friend,
Mr. Rajnarain, which we can really appreciate.
The point is, these friends are doing a great
harm to the atmosphere which is being created
in this country. I want to say a few words at
the outset without going into the merits of the
amendments which the Government has

brought.
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I can understand the present inflationary
pressure on prices; [ can understand the
ways in which the prices are rigged,
manipulated; [ can understand the
Opposition viewpoint, the view point of the
political parties, in making hard efforts to
pressurise the Government to bring down
the prices but the way in which it is done I
cannot commend. The whole atmosphere is
being vitiated and it has a long-term impact
leading to creation of instability in the
country. I would request my friends in the
Opposition that they must not use such
rabid language as used by Raj Narain and
must not make statements and wild charges
of corruption which will unnecessarily
make confusion worse confounded. There
should be constructive approach towards
the efforts of the Government to unhoard
the stocks, to bring down the prices,
towards the efforts of constructive workers
in the various political parties to help the
Government as well as the people in
unhoarding the stocks hidden by the
traders, anti-social elements and big
farmers, etc.

Coming to the Bill itself I am happy
these amendments have been brought
forward but I do feel that this amendment is
not the last word. I find myself some
difference of opinion as regards the
provisions in this amending Bill. At the
outset I want to draw the attention of the
Government to one aspect which my friend
on that side, Dr. Z. A. Ahmad, also did, I
fail to understand the amendment of section
7 on page 2 of the Bill. Section 7 of the Act
says that for a first offence there can be a
sentence of fine only but the reasons for not
imposing a sentence of imprisonment
should be recorded in writing. In the
amending Bill also the Government has
maintained the same provision not in those
very words but in a way by which
advantage could be taken by anti-social
elements in the use of money power or
political influ-
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ence to achieve acquittal. The amendment
says: "Provided that the court may, for any
adequate and special reasons to be mentioned
in the judgment impose a sentence of
imprisonment for a term of less than three
months." Sir, I do object to such type of in-
built provisions. I object because Prof.
Chattopadhyaya is a knowledgeable person.
He has burnt his fingers while administering
the Cotton Yarn Control Order. He has burnt
his fingers in the case of implementing the
gentleman's agreement relating to nylon yarn
and so many other matters dealing with in-
dustrialists. I am very sorry to say that this
type of provisions are very lukewarm and this
will open the floodgates for more corruption
and for political influence being brought into
play. I also fail to understand another matter.
When this Essential Commodities
(Amendment) Bill is being brought
Government should have realised that in the
present condition of stresses and strains due to
inflation the need of the hour is the
strengthening of the distribution system. In this
connection I had earlier mentioned that there
was need to have strong political will and
when I raised this question I was given the
reply that the Government had got the political
will and it will assert itself. I was very happy
to hear the words. The Government might be
asserting the political wiH.

But I say that it must be asserted with the
real teeth and not with the denture which has
beiein supplied by the dentist. What the i
people feel now is that you are not asserting
your political will; that your teeth are fragile;
that you are using the false teeth and not the
real teeth. I only give an instance. I do not like
to take names. One of the biggest industrialists
in Delhi was caught here while having wheat
flour or wheat stocks. The same industrialist
and the same family threw a marriage party in
the International. . .
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[Shri A. G. Kulkarni] I do not know
what it is. My friends there may know. I
do not know the name. There was no lack
of presence of Ministers who attended
that reception. Then one of the members
of the same family was found coming
from Hong Kong—it is reported, I do not
know—with some currency which was
contraband. Is this. . .

MR. DEPUTY CHAIRMAN : There, I
will correct you. It is not the same family.
The man who has been caught for
exchange violation, he is not of the same
family.

SHRIA. G. KULKARNI:I am
not now on the Essential Commodities
Act. I am giving an instance of political. .

MR. DEPUTY CHAIRMAN : I am
just trying to correct the statement. He is
not from the same family, I am told. He is
from a different family. That is what I
read in the newspapers.

SHRI A. G. KULKARNTI: I am so
sorry.

A HATEN : TW O§ T HAad
g =W ¥ ?

SHRI A. G. KULKARNI: T am so

sorry. It was reported it was from the
Modi family. Previously, the man

arrested for wheat flour incident was
from the Modi family.

N wATamw o Ay REET W
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SHRI A. G. KULKARNI: The pre-
vious arrest also was from the same
family, and this is what I also believe. . .

MR. DEPUTY CHAIRMAN : He is
from another family.

SHRI A. G. KULKARNI: Modi
family are a large family like the Birla
family. . .

) Trrerger @ osfiE, UF S
w Wgar g fF amowee amEs
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SHRI A, G. KULKARNI: I am on the
political will side. I am subject to
correction, whatever correction you have
made.

What I request the hon. Minister is that
the Government's will must be asserted
with a strong hand and it must be asserted
at the right place, at the right moment so
that those people wiH feel the pinch and
there will not b» such occasion arising for
malpractice* being indulged in.

A point was mentioned by Shri Raj-narain
just now about industrial raw materials.
What I want to know il whether they get
covered under th* Essential
Commodities Act under the amendments
which you have  brought forward because
for export purposes, for aggressive
exports, sometimes industrial raw materials
are also essential commodities because
this country is having a total war—what
you call a frontal attack—fo, rectifying
the economy, for  which the attack
should not only be on conventional
essential commodities like food, cereals,
sugar, cloth, etc. but also on industrial
raw materials, particularly in the organis-
ed sector. You are spending precious
foreign exchange for importing raw
materials for running the industries.
Let him also go to exploit the domestic
market for them. I want to know whether
there is provision about industrial raw
materials.  If there is no such provision,
then what is in the mind of the Government
to see that you are empowered to acquire a
minimum of 30 to 40 per cent of the
country's essential production, particularly
of the sensitive items which are required for
exports or for the community's consump-
tion?
Then another aspect is this. The
whole Act has to be administered ia such

a fashion that the people must be

convinced of your legitimate efforts to
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curb the inflationary pressures on the one
hand, the political influences on the other, and
stop corruption on the third. Why I say this is
this. Take the present circumstances in Bihar.
1 do not want to bring in the name of
Jayaprakash Narain. I do not want to pass any
remarks about the demand for dissolving the
Assembly, etc. But today I read an item
whereby Jayaprakash]!, the respected leader of
this country, has advised the police force not
to obey the order. It is a very dangerous trend.
(Interruptions) in the life of democracy of this
country. Jayaprakashji—I do not utter those
words about him. The point is that this is a
dangerous trend which Jayaprakashji is
entering into. Such a type of advice to the
police force or to the Army is not right. Mr.
Rajnarain—all right. T hope he is like

SHRI A. G. KULKARNI: I do not
want to enter into any controversy in my
speech.  The point is,' .
whatever orders, I would say. ardrs wAe
amE wEg qErEr

Y TIHATITAO ¢ STOYEHTI AT ST
TEgA & AT AT TSR §, ATHEEILAUAA
qr=A & IAF0 AT qa@ HTEAr

SHRI RAJNARAIN: No.

SHRI A. G. KULKARNI: The police force,
the Army and the Border Security Force are
the pillars of our democracy. If you go on, as a
political party, indulging in it and creating
sabotage, you will be condemned by us and
everybody who believes in democracy, and
whether it is Jayaprakashji or Mr. Rajnarain,
you do not deserve to be a democratic citizen
of this country.

s\ TrEAVTIY : BT gear  fe3z
T W ORTT Flew BH OFE wE OAd
qeAr wr A gAAr fAEEw &
HEAT E ...
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SHRI A. G. KULKARNI: You are giving
this advice. If you give alcohol to a monkey, it
will act as . . . (Interruptions) What I am
urging upon is that such conditions should not
be created. , .

(Interruptions)

MR. DEPUTY CHAIRMAN : You listen
to him.

SHRI A. G. KULKARNI: You also
denounce Jayaprakash Narain.

SHRI RAJNARAIN: It is to save the

country.
SHRI A. G. KULKARNI: You
cannot save the country.

(Interruptions)

SHRI RAJNARAIN: You are ruining the
country.

SHRI A. G. KULKARNI: You cannot save
the country at all. You will only damage the
country further and not save it. Please convey
this message to Jayaprakashji that such advice
to the military personnel or the army personnel
or to the Border Security Forces will be
condemned and condemned and condemned a
hundred times (Interruptions) since it violates
the basic levels of democratic attitude and
amounts to sabotage of elected Government.

SHRI RAJNARAIN : It is to save
the borders, not to save Shrimati Indira Nehru
Gandhi.

SHRI A. G. KULKARNI: It is what
you call a ritual. Your eyes are opaque. Your
eyes are yellow. About Shrimati Gandhi, you
are indulging in something which you have
inherited from Mr. Lohia. Please forget about
it. Give constructive cooperation to the
Government. Then you will at least have sleep
in the night. Otherwises you will become mad.

Mr. Chattopadbyaya, why
conditions created? There is
weakness in disciplining the Indian

are these
your utter
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[Shri A. G. Kulkarni]

Cotton Mills Federation, in administering
the Cotton Yarn Control Order. There is
your utter failure in implementing the
gentlemen's agreement about nylon yarn.
There is Government's utter failure in
working out a new wheat policy. I can
understand your working out a new wheat
policy. There should be at least some
success. But your writ works neither on the
Chief Minister of a powerful State which
has got surplus wheat nor are the rich and
progressive farmers prepared t0 accept your
decisions. So, unless there is a political will
and unless there is assertion, you cannot
succeed.

I heard a statement that the Government
is thinking of importing wheat. Why are you
importing wheat ? I object to the import of
wheat. Please deploy the army to the houses
of hoarders to bring out whatever extra
wheat is there. Ask the army, the people and
the political parties to co-operate, search
every house in every village, every city and
unearth whatever stocks are there. This type
of co-operation and involvement of the
people is necessary. We do not need
statements saying that we will import. You
can import, I admit. The money is there and
you can import. But importing is no
solution. The solution lies in taking the co-
operation of the people. The solution is in
the involvement of the people, in unearthing
all the extra stocks wherever and at whatever
places they may be. Do not give such people
political patronage. Then and then oniy we
can create an atmosphere. And foolish
utterances like asking the army not to obey,
the police not to obey will not bring out
stocks. I only brought this thing candidly
because 1 am proud of my party's
contribution to country's development.
However, the political will has to be
ascertained and policies implemented.
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The last point is about the utter necessity
to amend the Companies Act which we have
previously amended, banning the donations
by cheques. The time has come when
contributions from companies must be
accepted; otherwise corruption will spread to
unimaginable extent; it has already gone into
the blood of the people.

DR. K. NAGAPPA ALVA (Karnataka) :
Mr. Deputy Chairman, Sir, along with the
Essential Commodities (Amendment) Bill,
1974 1 also speak on the Criminal Law
Amendment Act, section 8, enlarging its
scope. Sir, this is an important measure of
legislation which concerns the very
existence and living of the people as human
beings with self-respect. By this amendment,
the Government assumes power to control
production, supply, distribution etc. of the
essential commodities. It is a very laudable
object indeed. But what has been happening
in this country? The implementation has
been defective. In fact the Government have
not implemented these Acts faithfully. That
is why we have come to this miserable state
of affairs.

Here I must also say that the Government
has been shirking its responsibility while
bringing this Bill before this House and the
Commerce Minister has been forced to move
this Bill. With all respect to the intelligence
and ability of the Commerce Minister, Mr.
Chattopadhyaya, and also the Deputy
Minister for his intelligence and ability, I
must say, Sir, that they have not thought over
the seriousness of the situation and the
magnitude of the problem of essential
commodities in this country; otherwise they
would have thought about enlarging further
the scope of the Criminal Law (Amendment)
Act. The present Act cannot be faithfully
implemented unless the Essential
Commodities Act, the Criminal Law
Amendment Act, the Prevention of Food
(Adulteration) Act,
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the Drugs and Cosmetics Act, the Main-
tenance of Internal Security Act and the
Defence of India Rules are also enforced
wherever necessary.

So it is in the fitness of things thai the
Home Ministry should have taken up the
responsibility of moving this Bill and also
the responsibility of enforcing this Act. Now,
Sir, it is for the eighth time that the Essential
Commodities Act is being amended since
1955. It looks like a ritual because even here
I see that instead of making it comprehensive
as far as possible, due to certain in-built
weaknesses of the Government, certain
commodities or items have been left out. The
commodities that have been included here
are cotton and woollen textiles, foodstuffs
and drugs. Sir, you know the damage that has
been done to the health of the people and
also to the entire democratic fabric of this
country by the failure of the Government to
implement the Prevention of Food
Adulteration Act and the Drugs and
Cosmetics Act. Here you have included
cotton and woollen textiles, foodstuffs and
drugs, but there are a number of things which
have to be included. I mention only five, na-
mely, silk textiles, cotton yarn, fertiliser, seeds
and cement. These have been left out.
Certainly the people of this country have got
a right to question the bona fides of this
Government because we know what a bad
name the Government has got because of the
havoc done to the common man in the matter
of distribution of fertilisers, cement and
seeds and the hardship caused to the fanners
and weavers of this country in the matter of
supply of fertilisers and cottonyarn
respectively. So I suggest that even now it is
not late for you. Please include silk textiles,
cotton yarn, fertiliser, seeds and cement.

You have your experience in the
imptementa&on. oi this Act and the opinion
that has been expressed by the
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Stale Governments and also the opinion that
was given about the amendments by the Law
Commission. But I dare say that you have not
learnt any lesson or your experience was not
enough to learn lessons from your mistakes or
failures because of wrong policies. We have to
understand the persons involved in this. On
Thursday I was very happy to hear the speech
of Mr. N. R. Chaudhury, member of the ruling
party, because what he spoke was true,
knowing the realities of the situation. The
persons involved are the hoarders, profiteers,
blackmarketeers, adulterators, permit-holders,
licence-holders, smugglers, corrupt politicians
and corrupt bureaucrats. These are criminal
acts, economic crimes and social evils and acts
of treason. The evil-doers should be treated as
such. The amount involved here we must
consider. The amount involved is in crores.
This is responsible to-day for the black money
circulation; this is responsible for the parallel
economy. Our economy is in ruins to-day.
Add to that the political chaos that you will be
creating by these sufferings of the people.

The hardships that are caused to the people
by the failure of the Government to implement
these Acts wiH certainly rebound, and I warn
this Government that if this state of affairs
continues, there is bound to be a revolution
and there is no doubt about it. The suffering of
the people is so much. You think of the
position as it is today. You think of die havoc
caused by black money. It is interacting with
other evils. Everytime you give a financial
memorandum and do you give any importance
to it? The Government has been very
lukewarm about these things, and, I must say,
they were apologetic because if you see the
financial memorandum, the amount initially to
be spent is Rs. 10,000 while annual expenses
are Rs. 1 lakh. Money is not the consideration,
at all. Throughout penny-wise-pound-foolish
has been



139  Essential Commodities

{Dr. K. Nagappa Alva]

the policy of the Government. No matter how
much we spend, the essential commodities,
the basic needs, of the people must reach
them at fair prices, and that is the most
important duty of the Government. But what
is happening today? In the implementation of
these Acts, schemes and programmes always
the Government finds fault with others—leave
alone the Opposition parties—and more so,
they find fault with State Governments. What
is necessary is there must be understanding,
there must be coordination, between the
Central and State Governments. But the main
responsibility, I emphasise, is that of the
Central Government. It is a question of
understanding and coordination between
different Ministries and different
Departments. That is very necessary for the
proper implementation of these Acts, schemes
and programmes. You have said about the
appointment of Magistrates and some staff.
Please do not be satisfied with that. You have
funny suggestions and funny ways of doing
things. You give funny reasons for doing or
not doing certain things. It is very necessary
to implement whatever legislations are
passed. It is the failure of the implementation
machinery that is responsible for the present
ills and evils. Your implementation machinery
has not built up standards and strength. For
the proper implementation of all the things
that I have mentioned now, things which
concern essential commodities and basic
needs of the people, what is required is able
assistance, organised assistance of the police,
of the intelligence, of the security force or of
the army itself when it is necessary. What is
the position of the laboratories in this
country? What is the position of the trained
personnel? Are there enough of them? Are
you having mobile police and intelligence
vans? Are you having vehicles of speed?
Are you having real intelli-
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gence machinery which can go deep into these
things? It is all a tragic picture that we have.
So many maladies have crept into this
structure, into this system. I must also say that
this sort of chronic situation started developing
since independence but it has become acute
now. I make my charges against the privileged
and opportunist oplitical leaders of this
country for the economic crimes and political
sins and for not enforcing these things. The
big-wigs have escaped. Smaller people have
been harassed. Why? That is the question. This
happens because of interference by persons in
authority and collection of money for politics
and for elections. They place party interests
above the country's interests. That is how the
implementing machinery becomes corrupt. We
can correct it. I feel that the time has come
when the realisation will come on the rulers of
this country. All are to be blamed, no doubt. It
is ony a question of degree. When we charge
the Central Government, we also blante the
Central leadership. Only when they correct
themselves and set an example to others,
things can be set right. It is unfortunate that in
this country charges are being framed and
abusive language is being used from the
topmost level against the purest leader of this
country, Shri Jayaprakash Narain. No one is
perfect. But one has to understand that he is
one man who has kept himself pure and
strong. He has never contested an election so
far. If he would have contested, he would have
reached the highest position in this country.
But he was not after power. At least now I
hope the people of this country will realise that
if a man like Shri Jayaprakash Narain has
come out to lead the people and to give a lead
to the students and intelligentsia of this
country, it is because the conditions in this
country are so bad and the Government is not
in a position to control the situation.
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So, Sir, people are helpless. They are in a
helpless position. Their confidence is shaken
and it is now for the *Government to infuse
and instil confidence in them by implementing
these Acts effectively.

Sir, T feel like concluding my speech with
prayers in the name of this sacred land. May
wisdom down on the rulers of this land and let
them change their attitude of dividing,
weakening and edestroying opposition and,
opponents and blaming them for their own
failures and let them fight with all might and
with the absolute power assumed the real
enemies of the country, namely, corruption,
price rise, inflation and black money and let
them implement the Essential Commodities
Act faithfully and truthfully.

Thank you, Sir.

Awdr afen far (fgre) @ s
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[errmr sfawr frg)

gt 2, afer dfe gwer oF wm
qgl & ®9 aone A 49 ¥ O§ Al
W1 UFET WAl T avg @ 9w I
€T § g FhAwT # arHe o @
1 afz ¥ agmw @ wmar g oAt

T oAE AT AT 411 o v R R
FF & AE § S oamavEw  wgAl
% frafa & sewa sy &, #w gt
97 afearsoT @wg ww gEar 2
ar Agr oar 3 zAre sl Av afs
H AT o9% 9FC AT @1 AT
gl 2 39d wgrw @1 wmar g 7
ar WEr F-Are 4/ AT S ST
O WEIEA, ¥ AT WEAW § I
4T o & e H @eT wTEAT oY
arfs ¢w faw 1 gd afaw & afus

AT BT W |

DR. K. MATHEW KURIAN (Kerala) : Sir,
I have gone through the Bill presented before
us and I must say that there are gross
inadequacies in the Bill, not only in its
content, but also in various other aspects. Sir,
the Bill replaces the Presidential ordinance. In
this House and also in the other House, we
have criticised the Government functioning by
the ordinances on the eve of Parliament.
According to the Statement of Objects and
Reasons of the Bill, the maximum term of
imprisonment for offenders is being extended
from 5 to 7 years. Besides, imprisonment for a
minimum term of 3 months for the first
offence and 6 months for the second offence
and so on has been provided. The Bill also
provides for publishing the name and place of
the public corporation convicted of the
offence. It also envisages summary trial for
offenders relating to contravention of orders
with respect to cotton or woollen textiles,
foodsuffs and drugs.

Sir, it is said that this Bill is going to be a
forerunner of attempts to curb all kinds of
malpractices in trade and
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particularly in essential commodities. It is said
that the Government intends to control the
prices of essential commodities and the Bill
provides the teeth for the Government to do
so. But my contention, on the contrary, is that
the Government has no intention to control the
prices of commodities including essential
commodities. On the contrary, we have a
ruling party and Government which thrives on
ill-gotton money of black-marketeers, traders,
capitalists, landlords and black-money
operators and the Government wants to fool
the people or to misguide the people by
bringing forward this Bill which naturally will
remain , dead letters as many of the penal
provision of various other Bills passed by the
Parliament remain today.

Sir, during the last six months alone, the
prices of various essential commodities
increased by about 60 per cent. This is on top
of the increase prices by more than 22 to 23
per cent according to the official statistics
leading to an erosion in the value of the rupee
by 19% during the last year. This is again on
top of the continuous erosions of the value of
the rupee. That means an increase in prices
continuously of all the essential commodities
ever since the Congress Party took over in this
country. This is the reality. The prices of
foodgrains, sugar, kerosene, cloth, cement,
fertilisers and so on are increasing without any
bounds. For instance, let us take the case of
foodgrains, which is the most important item
in the consumption basket of the ordinary
man. My party has been pleading with the
Government that the wholesale trade takeover
and control of the prices of foodgrains is pos-
sible only if you have the first measure,
namely, takeover of the entire marketable
surplus from the landlords and rich peasants
and distribution of the entire procured surplus
through ration shops. Sir. this Government
had a so-called wholesale trade takeover
without accepting the proposal of
monopoly
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procurement. And naturally, it was  a fiasco.
I even charge the Government that they wanted
to discredit the scheme by taking over the so-
called wholesale trade without monopoly
procurement. That was a deliberate attempt by
the Government to discredit the whole
scheme so that they can hand it over to the
traders. Sir, during the last season, we had
procured only 1.7 million tonnes compared to
the target of 5 to 6 million tonnes of wheat.
We have been able to procure only 1.7
million tonnes, less than 2 million tonnes. But.
the Government would rather import 5 million
tonnes of wheat than achieve the target. Sir, I
charge that the Government has already taken a
political decision to import 5 million tonnes of
wheat from abroad, paying heavily the scarce
foreign exchange. But they will not touch the
landlords in this country who hoard the stock
because that is a class whom they cannot touch
and they are the sustenance of this political
party. They provide them the sustenance, the
financial help. Again, Sir, in the case of sugar,
30 per cent of sugar is  being sold in the free
market. And the sugar magnets of Uttar Pradesh
are not paying purchase tax to the
Government; they are keeping old machinery
without repairment. Recently, Sir, they have
benefited by crores of rupees and again part of
it goes to the coffers  of the ruling party.
Kerosene prices have been increased very
recently. The Commerce Ministry allowed a 30
per cent increase in the price of coarse cloth.
For the controlled cloth, why is it that 30 per
cent increase was allowed by the Government?
It is the Government which increases the
prices of essential commodities. They might
take a pretext and they might take an excuse of
the Bureau of Industrial Costs & Prices. But let
us not forget that it is the ~Government which
is leading the nation towards the perilous path
of galloping prices by their own deliberately
political decisions to increase the prices so that
the ordinary working people may be fleeced of
theii wages, and tlie wages passed on to the
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capitalists and landlords through profits and
rent. This is what they are doing. The coarse
cloth is inadequately produced. And the
textile-mill magnets would rather pay the
penalty imposed by the Government than
produce the coarse cloth. Rather they will
produce fine, superfine and synthetic cloth.
Sir, similarly, in the case of cement, for the
last two years not only public but also
private construction has been hampered due
to the continued scarcity of cement. IThe
shortage has been unprecedented. Shortage
of fertilizer, shortage of vanaspati and
shortage of various other raw materials has
been unprecedented in this country.

Sir, you find again , vanishing trick.
Whenever the Finance Minister brings out
his Budget, commodities of essential
consumption vanish and the prices increase
not by the amount of the tax but by a
multiple of the increase in taxation. Sir, there
are very few commodities in this country
whose prices did not increase by 50 per cent
in the last two years. I would be interested to
see whether there is any commodity of con-
sumption whose prices have not increased by
50 per cent during the last two years. Sir, I
would not like to go into the details. The
prices of toilet soap, kerosene, vanaspati and
so on have been increased.

Sir, I would like to give one simple example
from  West Bengal. The  Essential
Commodities Corporation, set up by the
West Bengal Government, to purchase non-
cereals for which this West Bengal
Government has been depending on other
States, has been conducting itself in such a
curious manner, particularly as far as mustard
seed is concerned that soon after the State
Government entered into a gentleman's
agreement—and I  quote—"with  the
traders in July, 1973, mustard oil in
Calcutta became dearer by Rs. 2 to Rs. 6.75
per Kg. and went beyond Rs. 11 per Kg.
during the Poojas." Sir, the oil
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[Dr. K. Mathew Kurian] now sells at about
Rs. 10 a Kg. And what price would it be at
the time of the Poojas, one can only guess.

Sir, the Dharia Committee's Report has
included various commodities in the list of
essential commodities. For example, the
Dharia Committee, i.e., the Committee on
Essential Commodities, had recommended that
the following commodities should be taken
into account, namely, cereals, pulses, sugar,
gur and khandsari, edible oils and vanaspati,
milk, eggs, fish, common clothing, standard
footwear, kerosene oil and domestic fuels,
common drags and medicines, bicycles, bicycle
tyres and tubes, matches, dry cells, hurricane
lanters, soaps and detergents, textbooks and
stationery. Sir, I would like to know whether
the Government was at all benefited by the
Dharia Committee's Report. Or, is it that the
Dharia Committee's Report was produced in
the Planning Commission to be buried, burnt,
forgotten and thrown into the dustbins of the
Planning Commission? Sir, I would like to
know whether the Dharia Committee's Report
has anything t, do with the Government's
policy. Do they at Ileast expect these
minimums to be in the list of essential
commodities? Sir, in fact, they said that the
Committee had looked into a larger number of
essential commodities but they had drawn up
only a manageable list. They drew up only a
manageable list. I quote, manageable list, i.e.
manageable list of essential commodities and
articles of mass consumption. But the Essential
Commodities Act and the Government's policy
does not cover all these goods. They will pick
up only a few items and a larger number of the
items of mass consumption and their prices
cannot be controlled. Hoarders of these goods
are not going to be punished even if there are
penal provisions included in the Bill. They will
go scot-free, as [ will prove in a few minutes.

Sir, the price-rise of essential
modities must be studied in terms of

com-
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the root cause of the price-rise. There is no
point in trying to assert that the prices are
rising only because of the operations of some
traders alone. In fact, I would charge that
Government i$ directly responsible for the
price-rise because of the Government's failure
to check black money. They have rejected the
proposal for demonetisation. They have the
so-called theory of development and planning,
which will ipso facto lead to increase in
prices.

Sir, the Prime Minister and the Finance
Minister are on record as having said that the
increase in prices is a necessary part of
development; it is inevitable in a developing
economy, it is the global phenomenon, and so
on. They talk of investment climate, meaning
expectations of future i.e., business men and
monopolists and so on will invest their money
only if there is investment climate. This means
expectation of future profit. Investment
climate is dependent upon a continuous rise in
prices. This is the capitalist theory which the
Planning Commission and the Government
have accepted, not onhy in theory but in
practice. Therefore, the laxity of Government,
the callousness of Government in not arresting
the continuous rise in prices is consistent with
their economic theory, the theory of planning
and development.

Sir, the Dharia Committee's Report has said
that it is well-nigh impossible to preserve for
long an island of price stability in an ocean of
raging inflation. The Minister of Commerce
& Industry, who is here and is piloting this
Bill, maybe or may not be, he has looked into
this Report. But, what is the significance of
this? Can the price of a few essential
commodities be maintained in an ocean of
raging inflation? This question must be
answered.

Sir, production of various essential
commodities is expected to be increased in the
Fifth Plan Document edible oils by 30 per
cent, cotton textile by 30 per cent, kerosene by
60 per cent. The statement in the Dharia
Committee's Report
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that a high priority has been accorded to
agriculture, industries producing articles of
mass consumption and core sector
industries producing essential intermediates
today remains a myth. The whole ide, 'hat
the Fifth Plan is going to result in the
production in articles of mass consumption
and essential commodities including
intermediate goods is a myth because the
Fifth Plan is dead and buried long long ago.
Therefore, the expectation that production
of wage goods and commodities of essential
consumption will increase during the Fifth
Plan is a myth. Therefore, Sir, we must look
into the fundamental reasons why prices
continue to rise.

Sir, before I do that I might also bring in
the question of distribution. Sir, the Dharia
Committee examined the problems of
public distribution and procurement and the
Dharia Committee said :

"The procurement is lifeline of a
public distribution system. In the ab-
sence of adequate procurement, the
system would languish and might in the
end just collapse...".

Now, it looks as if this is a statement by
the Government after a year of the so-
called wholesale take-over. This is a
glorious example of exposed analysis by
the Dharia Committee. Sir, the procurement
and public distribution system can succeed
only if, and I repeat the words 'only if, the
Government agrees to the proposal of my
party for monopoly procurement of the
entire marketable surplus of foodgrains and
other essential commodities from landlords
and so on, and distributed through ration
shops...

{Time bell rings)

Sir, I am concluding.

The de-hoarding operation i, various
parts of the country has become such a
scandal, and this scandal hag also been
admitted by members of the ruling patty.
TA»s \% &&ONNTI hy a tutting that T have.
According to the Tribune',
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many of the registered cases are often
mysteriously dropped even when hoarders are
caught red-handed. Their names are
mysteriously dropped because of political
pressure. Sir, both the Chief Executive
Councillor, Mr. Radha Raman, and the
Executive Councillor, Mr. O. P. Bahal, have
admitted that de-hoarding operation has been a
failure in Delhi, and one of the reasons
suggested, as usual, is pressure being brought
on the authorities.

Sir, I am concluding by saying that this
Government has certainly no political will. In
fact, they have no interest in their own policy,
because they thrive on the ill-gotten money
from capitalists, landlords, and others.
Therefore, unless their economic policies,
which help capitalists and landlords, are
reversed forthwith, unless the Government ac-
cepts our proposal of taking over the entire
marketable surplus of food-grains and other
essential commodities, and there is mass
distribution channel, this problem cannot be
solved. All their efforts will prove infructuous
unless their basic policy is changed OH the
lines I have suggested.

51 ®ew A9 (@ 93w )

AR ITHETSIR WgRd, #d
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E 1A F agy 5 39 #8 g wl
qawr =Ear § v o ofEfwms w-
fefrsr & fao enfar wvm 1 T
# oF FHdr Fzré Wy 9y, s aifar

At & HsgEar H, 1L 92 FH
1973 ¥ &y 4y & feas=y, 1974
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The Committee has proceeded from the
assumption that if the national objective of
growth with stability and social justice is to

be realised, it will be necessary for the
Government
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to assume responsibility for assured
availability of essential commodities to
common man at reasonable prices. The fate of
the common man as also of the development
process cannot be left to the 'free' operation of
the market forces. Appropriate techniques and
effective instruments have to be developed for
this purpose. The Committee has made
recommendations in this regard both of a
general nature and those specific to the items
covered. The Committee was keenly aware
that in general, prices of consumption articles
cannot be stabilised unless the prices of inputs
required for their production are also
stabilised. This brings out the indivisibility of a
price policy oriented to stability. The Com-
mittee has recognised that an adequate public
procurement and distribution system has to be
a key-link in the institutional infrastructure
required for assured availability of essential
articles to the common man at reasonable
prices including essential inputs such as
fertilizers, pesticides, seeds, cattle feed,
power, steel, cement etc. The Committee has
felt that the problems of both production and
distribution have to be simultaneously tackled
for meeting the minimum essential needs of
the common man. The system must cover the
whole gamut of operations namely,
procurement, transport, storage and
distribution and highest priority must be given
to the production of essential . goods and
articles of mass consumption and the
investment goods and key materials required
for such production.

ATETAYG JTATEN WEART, | A9 ¥
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The Ientire bureaucracy will be held res-
ponsible for not having production in this

country.
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Socialism is the objective of our life. We are a
free people. We want a free economy. We
want freedom in the private sector. We want
freedom of speech. We want freedom in
foreign policy. We want freedom everywhere.
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Only when we are able to dynamise the
economy of our country and feed the millions
and millions of the people shall we have
adumbrated the cause of democracy and
socialism.

Thank you.
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(Interruption)

SHRI K. N. DHULAP (Maharashtra) :
With your permission. Sir, I will make some
observations on the Essential Commodities
(Amendment) Bill, No. XXIII of 1974. At the
outset, I will crave the indulgence of this
honourable House, and particularly the hon.
Minister who moved this Bill here. It is not for
the first time that this amending Bill has been
introduced in this House. The original Bill was
passed ia 1955. Since then seven times has
this Act been amended ia



165 Essential Commodities

this House—Act No. 13 of 1957. Act No. 28
of 1957, Act No. 17 of 1961, Act No. 25 of
1966, Act No. 14 of 1967, Act No. 36 of
1967 and Act No. 66 of 1971. This is the
eighth time that this is being amended in this
august House. All these amendments were
moved in this House with the sole intention
of making the provisions of the Act more
stringent. But in spite of all these
amendments brought forward during these
19 years, and with all the magistrates and
courts, etc. they have not been in a position
to diliver the goods. While moving this BiU,
the hon'ble Minister has told this august
House that this Bill is being introduced with
the sole intention of making it "more strin-
gent than the parent Act". 1 quote from the
speech of the hon'ble Minister. He said :

"I would like to make it very plain that the
Government is determined to curb
unwholesome business practices like
profiteering, hoarding, black-marketing and
charging higher prices for essential
commodities and in an extraordinary
situation, extraordinary measures are called
for. With the intention of firmly dealing with
these unwholesome business practices, Gov-
ernment has decided to bring about this
piece of legislation and made it more
stringent than the parent Act."

Sii, I do not want to attribute any motives. It
is not in my nature to challenge the bona
fides of the hon'ble Minister but in spite of
his statement before this honourable House,
let me tell him frankly here, through you,
Sir, that he will not be in a position to curb
all these unwholesome activities prevalent at
present in the trading community.

Sir, my first charge is that by bringing this
amendment the hon'ble Minister has diluted
the provisions that are already in existence in
the original Act. It is made lukewarm.
Everything has been made milder than what
it was jn the parent Act. I will not bring in
any extraneous
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consideration in my speech. I will restrict my
speech only to the amendments which are
before the House for consideration. For
example, the hon'ble Minister has stated
that in order to make the provisions  more
stringent, more effective he wanted to
make the provisions in the Act cognizable
and  non-bailable. Sir, in the original Act
itself the provisions are cognizable. In this
amending Bill the hon'ble Minister has
deleted the words "or bailable". So in the
original Act the provision was cognizable
and bailable. Now the hon'ble Minister
seeks to delete the words "and bailable". But
in the Bill here be has not used the words
"cognizable and non-bailable". Why has he
not used the word 'non-bailable'? If you want
to make the provisions of this Act non-
bailable, then you have omitted the word
"bailable". He has safely omitted the word
"bailable" and not incorporated in this
amending Bill the words "and non-bailable".
The words should have been there. He has
left it to the sweet will of the courts. We
know what the courts in this country are.
Certain people do not like to call it a
committed judiciary. I do not say that they
are committed. They are not committed. On
the contrary they come from a certain strata
of society. They have got their links with the
trading community and higher-ups in  the
society, and, naturally, when the words "non-
bailable" are not in the Act itself then they
will say that the Act is passed by Parliament
itself. If the Legislature sy wished they would
have wused the word "non-bailable". And
as the word "non-bailable" is not there, the
court will opine that it depends on the sweet
wiH of the court and it will bail out the
accused person because any accused person,
according to our judicial system, unless and
until the offence is  proved against him, is
supposed to be a citizen of this country like
any other  citizen and nothing can be said
against him as an accused person. If the
accused pers-son comes under the sections of
the I Penal Code, then the judges will say
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that a criminal is before them. If he comes
under any other Act, any of the social Acts,
dealing with the trading community or the
higher-ups in the society, he is not treated as
a "criminal" by the court. He is a respectable
ciuzen of the trading community. And as the
work "non-bailable" is not there in the Act,
they will be bailed out very easily by the
courts in this country.

Now, Sir, why is this Bill before the
House? Because an Ordinance was pro-
mulgated by His Excellency the President.
Why? Because in the first quarter of this year,
there were spurious drugs in abundance in the
market and they took the lives of so many
innocent persons—children, women and old
people. In order to brings drugs under the
essential commodities, this Ordinance was
rushed through and this legislation is now
before the House for consideration. I will
request the hon. Minister to stay the passing
of this Bill. He should think over the
provisions that have been incorporated in this
amending Bill, and after giving due thought
to them, he should again bring a new Bill with
provisions which are really effective and
stringent. This is the first thing that I wanted
to bring to the notice of the hon. Minister.

The second thing is, the hon. Minister
stated that summary proceedings have been
provided for in the Bill. Sir, provision for
summary proceedings was there in the
original Act itself. This is nothing new here.
On the contrary, by bringing this provision in
this amending Bill, the Minister has diluted
the provisions that were there already in the
original Act. In the original Act. the pro-
vision for summary trial was in section 8A(1).
It was like this :

"Provided that, in the case of any
conviction in a summary trial under this
section, it shall be lawful for the special
Judge to pass a sentence of imprisonment
for a term not exceeding one year."
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That was the provision there. Otherwise all the
provisions that were incorporated in the
original Act were for making it more effective
and stringent. But according to thi Bill, if the
Magistrate thinks that a sentence of imprison-
ment- for a term exceeding one year may have
to be imposed, or for any other reason he
thinks that it is undesirable to try the case
summarily, there will be no summary trial.

The provision is like this :

"Provided further that when at the
commencement of, or in the course of, a
summary trial under this section, it appears to
the Magistrate that the nature of the case is
such that a sentence of imprisonment for a
term exceeding one year may have to be
passed or that it is, for any other reason,
undesirable to try the case summarily. .." Then
he should proceed according to the
provisions of the Act and not summarily. If it
iy for more than one year, if it is for that
reason, I have no grudge. I object to the
words. "... or that it is for any other reason".
Here again these courts are given
discretionary power whether to try the accused
summarily or not. It is left to the sweet will of
the court itself. This should go. This is not
making the amendment stringent and
effective; on the contrary, it is making it
diluted and ineffective. {Time belt rings) I
will only go through  certain amendments
incorporated in the Bill and conclude.

Clause 11 of the amending Bill brings in
the element of jurisdiction of the civil court
which was not there in the original Act. The
honourable Minister wants to do away with
dilatory and time-consuming legal
proceedings, but he brings in the civil court
here. It is very interesting to read the provision
in Bill, Clause 11 reads like this :

"No civil court shall grant an injunction
or make any order for any other relief
against the Central Government or any
State Government or
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a public officer in respect of any act done
or purporting to be done by such
Government, or such officer in his official
capacity, under thig Act or any order made
thereunder, until after notice of the
application for such injunction or other
relief has been given to such Government
or officer."

What i this? "Any order passed by any officer
of the Central Government or State
Government" can be called in question in a
civil court and when civil courts come in...
(Time bell rings). . . proceedings will go o, for
years together. And this is what I am
opposing. This is why I am opposing this
amending Bill. I would request the honourable
Minister to stay the passing of this Bill and
bring a fresh Bill before this House after
applying his mind to its provisions.

ot 90 fog weEa (asr w3w) o
INFATHA WFRA, HT A AT TR
e 2@ a7 fasr @t wow go sad
UF ala ¥Wqee 2 730 2 7 a2a & faml
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PROF. D. P. CHATTOPADHYAYA : Sir,
in the course of the debate, .many points have
been made by hon. Members and first of all I
want to make il abundantly clear that the
arguments offered by Shri Shekhawat for
rejecting the Resolution are not sound and are
not warranted by facts and therefore do not
appear to me in any way acceptable. But I
must touch upon the main points referred to by
hon. Members. I must be
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very clear on one thing. The objective of the
Bill i; already there. But as several hen.
Members have made out many points
marginally unrelated or altogether unrelated to
this Bill. T must say that the Bill wants to
provide for more stringent punishment for the
violation of the provisions of the Act and to
make the implementation of the Act more
effective. Now, these are the two specific
objectives.

SHRI NIREN GHOSH (West Bengal) :
Would you clarify one point? You have said
that it is for providing "more stringent
punishment" and for making the
implementation of the Act "more effective".
Now, under the old Act. how many big shots
have been arrested and put in prisons? You
have arrested many persons throughout India.
This is what you say. If that is so, give sthe
number of those who have been arrested and
tell us how many big shots amongst them have
, been imprisoned ? Name them.

SHRI RAJNARAIN : Yes. That is right.

FROF D. P. CHATTOPADHYAYA :

I do not have the figures and I do not 'know
who have been arrested or put behind bars. But
many business people have been arrested. But
the facts and the figures in detail are not with
me now. Bui the point is this : If a Bill or an
Act has not produced good results, it is no
argument that attemps should not be made to
make it more effective. So, this argument i«
only academic and hollow. I do not, therefore,
think that we should not make any determined
.effort to make it more effective and effe-
ctiveness depends not only on the Central
Government, but also on the State
Governments, not only on the ruling party, but
also on the Opposition parties.

SHRI NIREN GHOSH: How? How is it?
Tell me how it is so.

FROF D. P. CHATTOPADHYAYA :
It is like that. -

SHRI NIREN GHOSH : Spell tt out.
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PROF D. P. CHATTOPADHYAYA :

You kindly bear with me. If I go on doing it,
the debate will be transformed into a
question-and-answer affair. Let me make my
points now. If you want any clarification
from me, I would try to give you the
clarification later. Now, let me make my
points first.

The point is that this Act is important and
doubly important in the present context of
scarcities. The point of scarcity and the point
of corruption have been mentioned as the two
main causes for the present economic
maladies of the country. I find that these are
off the point. I do not know how, by going
into the details of the corruption charges, the
causes thereof and looking into the question
of scarcities and other things in detail, we can
really contribute substantially to the debate on
this particular Act. What I would like to make
clear first is that corruption is a social disease
and one single party cannot be singled out for
that.

SOME HON. MEMBERS : No, no. SHRI
NIREN GHOSH : No. no... (Interruptions).

PROF D. P. CHATTOPADHYAYA : Mr.
Niren Ghosh, I am not going to yield to you,
because you have already taken your time and
made your points and now it is my time. The
point is that corruption is a social disease and
no particular group or no particular political
party should be singled out. Let us take the
responsibility, if there is. But, at the same
time, I must make one point very categorical
and that is that we are presenting the case of
corruption in a way, in a fashion, that it looks
as if the whole country is a corrupt country,
the whole nation is a corrupt nation, and I do
not know how it adds to the dignity of the
political parties of this side or that or to the
nation as a whole to speak like that.

SHRI NIREN GHOSH : What to do?

Whatever we say, the Government does not
heal to that.. .

{Interruptions).
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! PROF D. P. CHATTOPADHYAYA : I do
not know. But corruption is not the
monopoly of any party or any group or any
section in the country. It is a social disease.

SHRI NIREN GHOSH: It is
monopoly of the ruling party.

the

PROF D. P. CHATTOPADHYAYA :
That you may say, because it is your own
opinion.

SHRI RAJNARAIN : Corruption is the
monopoly of the ruling party in India today.

PROF D. P. CHATTOPADHYAYA :
Corruption is a social disease and you
cannot just remove it by any propaganda. It
is only political campaigning and we are
almost tired, if not sick, of these things. So,
1 do not think that it deserves any serious
refutation or any consideration in depth. If
you take...

SHRI NIREN GHOSH : Because you
cannot do it.

PROF D. P. CHATTOPADHYAYA :
You must do some introspection to see
whether its root causes are purely political
or only the ruling party is responsible for it
or whether there are other causes which
make it more general and more pervading.
So, don't try to make a serious thing look
cheap by repeating it. You cannot make an
untruth a truth.

SHRI NIREN GHOSH : You are doing
it. . . (Interruption) . . . Corruption is there
very much. The
responsible...

PROF D. P. CHATTOPADHYAYA : It
is not like that. Corruption is every where
and it is not the monopoly of anybody. We
have not said that corruption is the
monopoly either of the Lok Dal or of the
CPM or of any other party. We have not
said that. Don't try to treat the problem
lightly which is much more serious and
don't malign everybody with one single
cheap politi-

I cal brush. Please be more serious, more
introspective, before you hurl these wild
' charges...

Government s
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SHRI NIREN GHOSH: We have given
you thousands of instances...

PROF. D. P. CHATTOPADHYA-
YA : Taking the rights and privileges of
Members of Parliament, anybody can say
anything on the floor of the House. That's why
I would request you, in view of these sacred
rights, to be more judicious in making any
such charges.

Now, I am mentioning thig in deference to
Shri Rajnarainji, because he mentioned that
corruption and scarcity are two causes of all
bad things we see around us. It is an over-
simplification of an otherwise complex
disease; it is a social problem and much more
deep-rooted. In regard to the economic scar-
city, Government have taken very serious
measures and steps. Sir, there are very hard
options. We are passing through difficult
circumstances. Everybody admits it. We do
not have the power or the capacity to tackle
this situation adequately. To solve it ade-
quately, we need every sort of co-operation of
all concerned...

SHRI NIREN GHOSH : I will give you
one suggestion. You just give the people of
India a blank cheque to get at the corrupt
people, big or high or low, and then you see
what happens in India...

PROF. D. P. CHATTOPADHYAYA:

This 'moral', very 'laudable' and 'sacred'
suggestion is something like a rule of the
jungle. No civilized State, no civilized
Government, has ever given such an authority
ever in history to the people at large. You
cannot bring democracy and morality on to
the streets.

[The Vice-Chairman (Shrimati
Mukhopadhyay) in the Chair]

Purabi

Madam, you know, we have taken some
very drastic steps. We do not claim that they
are sufficient. Something much more has to be
done, and is being done. But those steps were
necessary and those were taken, and we are
taking steps to see how black money and cor-
ruption can be stopped. . .
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SHRI NIREN GHOSH : No. no.
Nothing...
THE VICE-CHAIRMAN (SHRI-

MATI PURABI MUKHOPADHYAY:
No running commentary, please.

PROF. D. P. CHATTOPADHYAYA:
Mention has been made of black money. Our
colleague, the Minister of Finance, and the
Prime Minister, during the course of her reply
in the other House, have made it absolutely
clear that these economic and social diseases
have to be combated at their roots.
Government is thinking of plugging the
loopholes which help in generating of black
money...

SHRI NIREN GHOSH: No, no...
(Interruptions)
DR. K. M ATHEW KURIAN :

commentary...

Sitting

AN HON. MEMBER : Habits die hard...
(Interruptions)

PROF. D. P. CHATTOPADHYAYA:
Please try to bear with me.

You know, Madam, tbat our public
distribution system is being strengthened, and
vulnerable sections are being brought under
public distribution system. Also, a part of
increased wages is being immobilized. Money
circulation is being restricted. All these
measures are correct steps in the right
direction. So these measures are a clear proof,
if proof is at all necessary, of Government's
determination to fight. . .

SHRI NIREN GHOSH : Not at all. It is not
touching the fringe of the problem ...

PROF. D. P. CHATTOPADHYAYA:
These are correct steps in the correct
direction...

DR. K. MATHEW KURIAN : It is
a clear attempt of wage freeze...

PROF. D. P. CHATTOPADHYAYA:
No, it is not. You cannot have it both ways.
When there is more circulation of money, you
say that inflation is going
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on. When circulation is restricted, you say
it is freezing. You know it very well that it
is immobilizing.

SHRI NIREN GHOSH : The R.B.L.
credits have been squeezed and the money
supply has gone up.

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY : Mr.
Ghosh, before you get up, please take the
permission of the Chair.

PROF. D. P. CHATTOPADHYAYA: It
is only intervention and no contribution.
Madam, we would like to make two points
absolutely clear. We have taken over two
essential commodities, i.e. food and cloth.
It is known that the Government has taken
bold steps regarding food procurement and
distribution. The Prime Minister herself has
taken responsibility in this matter. She has
herself become the Chairman of the Food
Committee. She herself has been moving
from State to State acquainting herself
about the problems and guiding and
directing the State Governments. Madam,
we have raised the quantum of the standard
cloth cent per cent from 400 million meters
to 800 million meters.

SHRI NIREN GHOSH : With 40 per
cent increase in price.

PROF. D. P. CHATTOPADHYAYA: I
would like to say that according to
Government's own calculation, the cost of
production of cloth has gone up by 100 per
cent during the last 6 years.

SHRI NIREN GHOSH : How is the
entire textile industry making big profits?

PROF. D. P. CHATTOPADHYAYA :
Please sit down. In a very pertinent context,
Dr. Kurian himself was making the point
that you cannot insulate the prices of
essential commodities when there is overall
inflation. Now, I take that very point in the
case of the price of cloth. How does the
price mechanism or the price structure of
one particular commodity — cloth in this
case — can be insulated when there
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is rise in the cost of production of all other
commodities during the last six years?

SHRI NIREN GHOSH: What steps have
you taken during these six years?

THE VICE-CHAIRMAN
PURABI MUKHOPADHYAY) : Mr.
Ghosh, please  allow the Minister to make
his statement. {Interruptions)

PROF. D. P. CHATTOPADHYAYA : Mr.
Rajnarain, please listen to me first and then
you can give your judgment. During the last
six years, this is one commodity whose price
has not been allowed to go up. Our Cost Ac-
countants have found that the cost of
production has gone up by 100 per cent,
(Interruptions) You are intervening without
listening to my point. If you can contest it, you
contest it later on. Your distress for argument
makes you impatient. You are a veteran parlia-
mentarian. You know how to debate. You had
your time. Now, you are not listening to my
arguments. If you keep-down the price of
textiles artificially for six years, the result is
that more and more textile mills are falling
sick. 103 mills out of 600 mills have fallen
sick in the last 4 or 5 years. The cost of
production has gone up by 100 per cent. We
have neutralised it only by 30 cent and 70 per
cent still remains un-neutralised.

DR. K. MATHEW KURIAN : Would you
allow me an interruption? Unfortunately, Mr.
Minister, you took a wrong conclusion from
what I said. I said that you cannot control the
price of a commodity in an ocean. The prices
are rising everywhere. That is true. But from
that you cannot justify the increase in the price
of cotton cloth because it is your Government
which is responsible for increase in the prices
all along the line. Therefore, the criticism is
that you cannot justify the increase in the price
of coarse cloth by referring to the increase in
prices across the line..

(SHRIMATI
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Who is responsible for rise across the line?
Why didn't you control the price of raw
material?

PROF. D. P. CHATTOPADHYA-
YA: I do not like to go into the details of the
argument. But when the inputs' cost go up, the
factors of production go up in terms of price.

DR. K. MATHEW KURIAN : You control
them.

PROF. D. P. CHATTOPADHYA-
YA : You cannot control the economy, in a
democratic set up, with all
pressures.

inflationary

So, not only in respect of cloth, but in
respect of other commodities also, the
Government's policy has been very clear. It is
to see that the growers, for example, of the
agricultural products like cotton, jute, oilseeds
and tobacco get the right sort of prices.

SHRI NIREN GHOSH: As far as U.P. is
concerned, it is. . .

THE VICE-CHAIRMAN
PURABI MUKHOPADH-
YAY): Mr. Ghosh, you are interrupting too
much. Yes, Mr. Minister.

(SHRIMATI

PROF. D. P. CHATTOPADHYA-

YA : 1 have respect for him. That is why I
yield to him and listen to him. Otherwise, I can
go on shouting because I am younger to him
and my voice is more stronger than his. The
point is that the Government have taken certain
steps and certain Corporations have been
formed. It may be true that the performance of
the Corporations may not be satisfactory in all
cases. But it would be quite incorrect to say
that the Government have been a passive
spectator to the sad plight of the cash crop gro-
wers like cotton growers or the jute growers. |
do not like to go into the comparative
economics of the cotton crop and the jute crop.
But we have been trying and  our
have

attempts
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yielded some positive results. Mr. Ghosh, you
know full well that the jute growers got last
year the highest price ever.

SHRI GUNANAND THAKUR (Bihar):
No, Sir, The jute growers are not given the
proper price.

PROF. D. P. CHATTOPADHYA-YA: 1
think it was the highest price that they could
get. The Government's policy is to see that the
growers get the right price. For controlling the
price line, the public distribution system has
been strengthened and certain steps have been
taken. For example, formerly, food and
essential commodities like cloth, etc. were to
be distributed only in big cities. Now attempts
are being made to see that all these things are
distributed in the town below level and even in
small towns with a population of 50,000 or
25,000, and given time, even to the level of
10,000 people. Steps are being taken to see
that essential commodities are made available
to the concentrated areas of labour and public
sector undertakings like the Coal Mines
Authority, the Hindustan Steels, etc. So, the
distribution system is being strengthened and
broadened. And that is also a positive measure
to hold the price line.

Now, Sir, these corporations, which we are
referring to, are also helping the cash-crop
growers. I have already said and I repeat that
still these are not resorting io monopoly prices
and, therefore, free market forces. Therefore,
in all cases they are not getting the fair price.
But, by increasing the coverage by these
corporations and by increasing the area of the
operations, the price level will be more and
more controlled equitably and in favour of the
growers.

SHRI NIREN GHOSH : You have been
saying this for the last 25 years.

PROF. D. P. CHATTOPADHYA-YA
Their position has improved. But, I agree with
you that their position should be further
improved and attempts are being made and,
therefore,
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if you look into the activities of every
corporation year after year, you will see that
their areas of operations have increased.

SHRI SANAT KUMAR RAHA
(West Bengal): Their conditions have not
improved.

PROF. D. P. CHATTOPADHYA-
YA: Relatively, yes.

Now, I will come back to the question of
the Bill proper. Madam, it has been said that
some of the provisions of the Bill have not
been made sufficiently strong. I would like to
say that we have provided that maximum
punishment should be raised from 5 years to 7
years. We have also made it clear that this will
be cognizable and non-bailable at the police
level, i.e., in the name of the executive. The
courts will have the discretion to see if some-
body is not being unnecessarily harassed. At
the same time, when Government comes
forward with some strong measures the
Government is criticised and it is said mat
they have brought forward a Draconian or a
Spartan law. Now, it is true that we should be
very strong.

(Interruptions)

SHRI RAINARAIN: g g7 3mg+T
AT § 5 w1F q07 gAre i o F
T gere fasr &% ot aFdr wf, I
Fa7 wre fagr wqr ?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADH-YAY): You cannot
bring in new points while the Minister is
replying. Otherwise, it will be an un-ending
debate.

PROF. D. P. CHATTOPADHYA-
YA: I am not going to refer to any particular
case, this or that, because the facts of each one
of them are questionable and contestable. I am
confining myself to this particular Act. So, by
making it non-bailable, we are making it
stringent but there is no such case
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which is absolutely non-bailable. Even when a
murder case is brought against a man, the
court may, in its wisdom, in some case grant
bail. So, i£ I say it is non-bailable in all cases,
it is a legally untenable position. So, in all
cagerness to be hard and rightly so with the
violators of this law, we should not cut across
the basic principles of the law. We have made
a non-bailable provision in this Act but that is
to see that they do not easily get away after
committing this sort of crime.

Now, we have raised the minimum
punishment and we have also raised the
maximum punishment. It is made non-bailable.
Now, all these steps converge on one point
and that is the Government's determination to
see that the Essential Commodities Act is not
violated. But, I must say that the other point
which has been repeatedly urged by hon.
Members like Dr. Z. A. Ahmad, Shri
Rajnarain and others, and which is the main
point, is the point of implementation. 5 P.M.

This law is good but the goodness of the
law depends upon its right sort of
implementation. On this point there cannot be
two opinions. As I have said, Madam, you
will appreciate that any law, not only this law
but any law, important or not so important, for
its implementation depends upon social con-
sciousness, people's participation and people's
co-operation.

SHRI RABI RAY : It is the Government's
will to implement it.

PROF. D. P. CHATTOPADHYA-

YA: I am coming to the point. There are so
many laws right from the Sharda Marriage
Act or the Medical Termination of Pregnancy
Act which, as the Health Minister, I piloted
and I have said that—and it is well known—
the laws which have to be implemented are to
be implemented on the basis of compelling
social opinion. So, when you say blackmarket
is a phenomenon, corruption is a phenomenon
which can be
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combated by the ruling party itself, the ruling
party is given a credit which it does not
deserve because it is not a performance, it is
not an ability of one party to do it, because
the ruling party is a part of a big society
where there are so many social forces. I wish
the ruling party had been big enough, com-
petent enough, strong enough to comprehend
by its power and ability and function all
forces of the society—good, bad and
indiffrent—but that is not. Here is a case in
the field of implementation. Other political
parties, instead of resorting to the rhetoric of
corruption, will have to come forward. You
criticise us; we don't mind. In a democracy
you are there and criticism is a part of
democracy. You criticise us but do not say
that for the implementation, from Alpha to
Omega, from A to Z, all implementation
depends upon the ruling party by which you
are unwittingly or unintentionally heaping
praise on all of us. But I think you also have
your part to play and a very important part at
that. You are projecting an image of the
nation as a nation of corrupt people which is
not the case, and you are taking delight in
projecting a wrong image of the country and
the people to outside people and to ourselves.
It is not adding to our prestige.

SHRI RABI RAY : It is of the Gov-
ernment, not of the people.

PROF. D. P. CHATTOPADHYAYA : In
your excitement of rhetoric you forget that
distinction and demarcation. In your
excitement you forget even that.

SHRI NIREN GHOSH: You are
tarnishing the people's image before the
whole world.

PROF. D. P. CHATTOPADHYAYA : 1
entirely agree that the crux of the question is
implementation. Here 1 think the State
Governments will take more- initiative.
Here we will seek the
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co-operation of the State Governments and will
talk to them. We are in touch with them. This
has been approved by concerned State
Governments. Many State Governments have
suggested these stringent measures and the
Law Commission also has suggested it. It is in
pursuance of public opinion, the State
Governments' views and the Law Com-
mission's recommendations that we have
brought forth this Bill. 1 agree with the
criticism or critical observations of the hon.
Members that the main thing about this Act
consists in its implementation. If it is properly
implemented—it may not be good enough —it
will certainly be good. So, with this point I
solicit, and I do hope I will get, the co-
operation of the Opposition leaders. They
should, instead of highlighting only the
corruption of the society, also highlight the
necessity of the co-operation in the
implementation of this crucial Act.

With these few words, Madam

SHRI A. G. KULKARNI: What about
industrial raw materials?

PROF. D. P. CHATTOPADHYAYA
Madam, you might have observed that as per
section 2A the list of essential commodities
can be modified and enlarged. As we have
done in this amending Bill—we have included
woollen and cotton textiles, foodstuffs,
drugs—if and when necessary we can include
raw materials also. The law provides for that,
but there cannot be a complete inventory of all
essential commodities. From time to time it is
bound to change and we have changed it this
time. It is an open clause; we may change it or
add to it in future whenever necessary.

With these few words I commend this Bill
for consideration and acceptance of the House
and of hon. Members.

SHRI NIREN GHOSH: It does not matter
if a Doctor of Philosophy handles foreign
trade and commerce but it
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is well known to everybody  that this j following sub-clauses shall be inserted,
particular Ministry is one of the pnnci- |-pal tax | namely:—
collectors for the Congress j. Party. '(xi) soap excluding hand-made soap,

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADH-YAY): Good. I
shall now put the Resolution to vote.

PROF. D. P. CHATTOPADHYA-
YA: Madam, I would just like to say that
this observation is baseless, unfounded,
unwarranted, unjustified and untenable.

THE  VICE-CHAIRMAN
MATI PURABI
YAY): Very good.

The question is :

(SHRI-
MUKHOPADH-

"Tbat this House disapproves the
Essential Commodities (Amendment)
Ordinance, 1974 (No. 2 of 1974),

promulgated by the President on the
22nd June, 1974."

The motion was negatived.

THE

VICE-CHAIRMAN  (SHRI-
MATI PURABI  MUKHOPADH-
YAY): I am now putting the Bill to vote.

The question is :

"That the Bill further to amend the
Essential Commodities Act, 1955, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADH-YAY): We

shall now take up clause by clause
consideration of the Bill.

Clause 2—(Amendment of section 2)

SHRI B. S. SHEKHAWAT: Madarn,-I
move :

1. "That at page 1, after line 13, the
following be inserted, namely :(—

'In section 2 of the principal Act, in
clause (a), after sub-clause (x), the

tooth paste and razor blades;
(xij) fertilisers;

(xiii) pumping, sets below 5 H.P. and
accessories;

(xiv) footwear excluding

handmade
footwear;

(xv) stationery;
(xvi) text-books;
(xvii) cotton yarn;

(xviii) match box;',"

o ™ FHEm &
T A9 9EE wEr ¢ s, zade
73T =3, Bledray

, fmg qa, Fafagz
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ITH T8 FAfAgw aWiEEla fae
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| ®1 293897 a%a1 dAEms ¥ Fqif

o

"any other class of commodity which the
Central Government may declare to be an
essential commodity for the purpose of this
Act being a commodity with respect to

which Parliament has power to make laws
by virtue of . . ,"

geaid F iRlsms = 8 gfgse A
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mEIT fgdl o7 a5 FT OATAT WS F
garffas gifqas arsdta 0%z ¥ AvARa
AT T AFAT &) W oaW® A
feamoradl AT TFC T IAT 39 3T
¥ FAATT AT INFT TAM H A
witfr a8 2w ofgw o Ta faar & 9w
wfaeg ® ot o7 47z #7 FewEAT 2

faggw ®7ar WEm g fF 3w asA
1 mifwe =7 foorr smo arfs arears
Arfefra 1 yETEEAT WBAA T AT

[RAYA SABHA]

g F oTw A 7 fra g F
a1z WqwEAT A AT Fe g oIAE
forrr & a7 oo 33 f5 a7 oFfooa
Fafedt § Taw fAn FT T4 ga

?, zawy gifen, Sfzafer @3 F1aT

7T | [
FaEATErA RETRAT, AT FE AT anfeay
Faat o1 fowta frar mar) F a4y fofz

A FEAT HEAT
THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADH-

YAY): AU these points were raised during the
main debate. You only move your
amendment. We have taken too much time.

st 4 fog wamam: 7 drEa A
&1
THE VICE-CHAIRMAN  (SHRIMATI

PURABI MUKHOPADH-YAY): You have
already made these points.

A 9 fag deea @ frazy w
7 & g1 & w7 Ay ey
AT R A A

FIRA (AW (At geaEt guiarem™) |
Tz o= g owar

ot GO Teg wwrem o dqoAr faay
TET
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SHRI RABI RAY: He is making some new
points.
VICE-CHAIRMAN (SHRI

PURABI MUKHOPADH-
You just your amend

THE
MATI
YAY):
ment.

move

o) A0l fag weraw @ faaad A
7 oar 5 afear aafz s e
yrar, AfFq § 37 frfre 7 Foar
TZAT | TAH FL AAT F1 Teww fEAT
gar &1 afew & fraza s wm@ar
Z 5 2wz g ¥ dag ¥ a7 f77-
AT H T T & | gAY T e AT
TF FT AW ;gIAr, wAr i gi--ag
74t fr qafaerd 1 97 77 f-——=za@ ¥
g A3 FA1AE £ § 7 o AT
TI1 7T 7|

T T &R F wtww # v,
THAFT AT AT F | odF A=A F I
| AT FETE FT T2E, w7 fA1 AT AN
foowr #7 72 3 FfeT aoT w9 F
Aag W fa=ne adt o fy wzfrae #7
fre gwr &7 feafe & fes 20 797
¥ fead wrr @z £, foa® 20 a9 5
fFam Feqmem amr 2, fred 20 aoi o
w-nfefram fea A aw Sweey AT
@1 | ag oA 35  fewwr z7 seAr
geRwT FeaT &) v 7 fowe faai
¥ @M AT AW A TE F AAT AT
FHGT § ¥7T7 AT F 79 77 72
# 1 Ty i 99 wY 39 AT svUET
ag awTdr fasft 5 g7 #71 o fafrgmr
oA frar T T @ IEE asar A@w
i At ¥ fewe faofter ageft @ 7@ 2
A7 zafae az @ @ i carfeew ot
oty wear famar @ afqem awE
A Z 1 A% TN #1 fFopw fasfror 2
Y A T Nz T U oawE oA
[T AT AT IFNAAAT TIAT E

™o,
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¥ aow & fraws o agw e 52 |

fame w1 997 g7 sgw A A9 war
AT TR AWM AT gW AT AL BT
qEA, TAF g7 grAw W UMEE &
TET |

Fieares & M H § o AW T(FE |
AT FT AV G AFIT G | A9 g -
T & oAt o forer &1 @ Fwr
g &, faer sy qwi & fae, @
SIFTT AT AT FTATATET § | AT H
dwe qfgas F AW 9T AT HEE
FTAT &S FIAT AGA & AT AN THAT &
qree w747 o fowra o A,
e #te dfaet &7 o g1 wE § forrer
garar @At s srEvaw gL L.

O% WAAT &I ¢ AT AT qH,
aq F7 0 |

=t {Tf fog wweaa s s AT S o)
T F AT g | Few AW a At
997 1 AT AW A 7 WA FTA AT L
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The question was proposed,

sy orweenm ¢ st G0 fag srmE
st & Wt gonaw fawr ¥ s@ F AwAT
# fd @zr gamg AVC AT HCR L T
g & wfwe 7F A a1 g 7 SEay
F1 AgT E1 AFAC FIAT | WA AT, AT |
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za ¥ § 5 3@ amw @3g & feadr
frem &1 gw &1 at faeell ® w@w
frear i @1 & 1 Fw AEEETNT T AT
qm o7F g1 A1 wEa F  Afafew
o qegdl & A Tw § owfae F5 A

| ATEAEFAT &1 ww Zq dRe A7 W

=eq F7 ofr aft gem & A o= oA
zadl e w2 @ & fF e 3w oA
i furaer Faifeds & 747 amar snar &
grse fow @ & avan fogaw erft
g FA9 q9r agE AT arg A R
sgzw A qft 4 @ o ) e
dr grr ferr st oswr § s ey
gn § gwm fem & fF w@ wm gene
1 e feeft & @7 AT wEET
faer ®1 a%er wT ) Ay srer wwe fear
ot Az fer @z faar war d st
T g g AT ¥ wd g e A
5 €T AT AT FRT FAT AT | T Aty
AT AY A T A gE ! A wAT
FHIfedior 0ae ¥ o¥z 179 | A
AT FE fE @ TT AT @E A g
AT AVEIT q AT AT T TR AT AT

w1 I® # mivg a{l 7@ a7 faqm
7% AG W awE H 40 sndr ) A

Tt gy W oonfwm g a3y a1 w@
wF WA #R Fr FA srEear w1 q@mE
FT AT A WA 5T oA £ g faw
A g% 67¢ ¥ o7 & Wd A "W
wAT At & faqza wem & a7 sdw o
o7 | orew wifee w8 1 24T g7 9 5 e
F1 T & 9 vl aw 9for dza § 99
F1d gx § wifus faar s sofam )
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f& 9T 7T AT FT THIT T4 FT AAT AT
@ 8 A IA AT F AT e A AW
TF FT AT AR A 7¢ (A2 A7 AWIHT
AT afeasdr A3 F A0 F FT @E)
ZY A9 F1 Aqg AT 2 ww fwogAe
T3t &1 AN AT FA R AT &, 2
FATFAC AT | FAE AT ITHE FIL HEA
FAT £ 1 A FAE wwd, qd fwedy oA
WA ¥ WiAdrg @z § Fgai g v Az
Fiaqr a9 w4, agi fafaedr & fag
AT T94 & | AT IT A W 7 fwaar
maq @ feaft qg37 A TEEE
0 AT AN VA UFAREAT AR A&
AT AIATEIZ AT &0 TEE IT W A9
FH AT AT TCRT FAT AT F I A

o Qﬂ'[g FT HIFA T ,ﬁ T ;ﬂ'g'l'gnl

aar 7 & arar aoerdt weean faa 30
§ AW AT Ty FAE T AT @A
#re gardt oW wdn fae WA @
#47 g% 1) 97 B AL B QH FAwrd
& 42 T FOAISr A7E T WIAAT AT
g faa 4 ag wgar wgar § & oo &
o sAfmaa wqifeds & <Ay A |
1 w8 @I AT, A I AT
Frea waqar el & g ¥, 39 F
T AT FTA T ATH AT AT FIHIT AT
ga® & o A4 A ww wr wrE a
g sraeqr FT AT A@T THAT BT
za #Hifsm o

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) The
Business Advisory Committee allowed only
11 hours for this Bill. We have already taken
3i hours. How long are we going to discuss
this Bill? You must regulate it.

st iAW . qiAdrE,  faeaa
nzarer FRET faaea fratfer w04 20
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Feawreaw (W qodt ey )
g Afs7 o

st TrATnw ;o faEgas CEEAEEd
FH & gm? o oy Agar aEx 457
z fav #1378 aw & Swwed g
fF o fadas & s g 990 78 2)

Y o\ "gar ;oI q oA g Al
3T 2

ot OFATCQA AT AT FAFIL
A AH AZAr A ww q gty oA
Al AZA FH AFAL _

Iy aTere (SRt ToEl qaErgegTg) ¢
T AT A1T ¥ w7 @ qarfaw 7

st TrAATeRe ¢ {7 FEAr g sy
qmd, fagie o AT 93w F 89
FAFTer 2 fF agr emT amd adi g
FTH A1 vy ¥ fag fead af o
w1 71 37 %t fama & fag wifar a8
faer vdt &1 05 7% 79 ot O a
2 fm =9l w1 =9 A FEw 9@ d
wqr wv 230 wmr £, wOT WA T4
A AT AT WA 2 AT ITH 939
% fao wizn g=® adrd ) 3w & fad
Fifrar q@res &1 A9 Fgar Tem g
fe g7 @1 @t v grovAT qErAl W@
AT AT AT a8 APT WAL AR
FAr A a1 ZAr 730 miaararg, gu -
ELEAE | CA

ot Qo Mo FuL\ (Hiww) @ g
FY G &7 TS T2 FOT WA 47 ) A7
feard wifaar sar & speafr ?

st UWAEEW : F oA e
a1Ed F1 AEE F0 Z oSt geren
weged ¥ A9 AT qgd AT owwng
gAT A1, I W AT A9 wT zw oA
e & A fF oaw a9 omw o
AR XA A2 ¥ A 5 gw Fy g
42 ® faam ar)
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qradaT Tw AAg § S qrEwEE @l
F faed duot ¥ ufuforms safede
F29 & ¥UT AT AT A A9 F AW
qer F T A WAAE qET FF anAq
f za i &1 TEAT F oTET
=7 Frsi #1 @A gAtAe sy i
Az agq e £ | A A Wi ;G
s faq el a0 9T 930 OER
Fzd & fF a7 Iy TS A AT Al
a7 TET PN | ATE, ANTHTATL AEIL T
fazardi w7 TR W AR FEA EUSED
ZuTT TEt qET TEAT AEl &, FFEl T
Frfaai w# & BW FATFT A o dTo
qegre 7 %2 o & f oedr R &
s GAT | & GAT WERT A AT e
".szr-'n F fip qogrT o5, Tl &
a=qi ¥ qr mfafesr srag aq @
qeq A1 I ag A genm fFoa
en M7 FTAT T T4 AT FT T F7
AT Qo Ao H AT AT AT AT H
AT EFN AT HAT FH AAA
Fifas rn At 7 wd A e T
srir faddr A7 aFh 2gMA ¥ I
At IEM S w45 7 | T

feaf s @e10f IAT FIAT 2 |

FgAT

IZMA TE

q SIET A Fgd go FAAl wEAl

rzar g fr zd adfea & v wama
Wt duraw o fen %, omed waT ¥
a1 wfew

A wraar =ifgg A ATHIT

F7 {6 TLFIT AR FA FT

PROF. D. P. CHATTOPADHYA-
YA : I can only say that most of the things
they like to include are already included there.
For example, you find newsprint, paper and
paper board.

SHRI RAJNARAIN: Soap?
PROF. D. P. CHATTOPADHYA-

YA: Shri Rajnarain is very found of soap.
Soap is also there.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI  MUKHOPADH-

YAY): The question is :

1. "That at page 1, after line 13,
the following be inserted, namely:—

'In section 2 of the principal Act, in
clause (a), after sub-clause (x), the
following sub-clauses shall be inserted,
namely :—

'(xi) soap excluding hand-made soap,
toothpaste and razor blades;

(xii) fertilisers;

(xiii) pumping sets below 5 H.P. and
accessories;

(xiv) footwear excluding handmade
footwear;

(xv) stationery;
(xvi) text-books;
(xvii) cotton yarn;
(xviii) match box',".
The motion was negatived.
THE VICE-CHAIRMAN (SHRI-

MATI PURABI MUKHOPADH-
YAY) : The question is :

"That Clause 2 stand part of the Bill."
The motio, was adopted.
Clause 2 was added to the Bill.

Clause 3 : (Amendment of Section 3)

SHRI B. S. SHEKHAWAT: Madam, I
move:

2. "That at page 1, after line 13,
the following be inserted, namely:—

'In section 3 of the principal Act, in
sub-section (2) (a) shall be deleted".

3. "That at page 1, after line 13,
the following be inserted, namely:—

'In section 3 of the principal Act, in
sub-section (2) (a), the words 'by
licences, permits or otherwise' shall be
delected'."

4. "That at page 1, after line 13,
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the following be inserted, namely:— 'In
section 3 of the principal Act,—

(a) after 2)®), the
following inserted, name
ly :-

'Provided that a tenant of an
uneconomic holding whose main source
of income is from agriculture will be
exempted from the operation of this

sub-section
shall be

clause.'

(b) after sub-section (3), the fol
lowing shall be inserted, name
ly :-

'Provided that in case of a

producer, the prices of foodgrains
fixed under clauses (a), (b) and (c)
will not be less than the prevailing

m

market price."'.

JrEATEry  WERAT, W T g4q W
frdgT s wgm 5 qw FEw #
o 2 U # fyar 2 fF

qogn oa49 § frass e smear
g f& fom awe w=f go maq #
gt & W wigdrr W W A gw
HETHT & WAT &1 UF  AvHIeE
I FAT FT A9A IA T IT AT
ARG T L1 S S SR

W

4 gaq fraza swn sgm fE
ararfos qerd #1 s @ Al A
afz g Frga # ®E & 41 ggmTEeE
A1 ofme &7 gt & ) afg argiew
AT mfaz, 77 2 a@l & gw I
¢ ar fafraa sq & g qoedl &
9 GGA | T AGA & @HI qTAAT
aeer e & fo gEfeoas sadfeds
o3 & wrage famr fasr e
7 aga Aifefedwm faerd &1 @
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"For regulating by licence, permit or
otherwise, the production or manufacture
of any essential com-moditiy. . ."
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fasdr <ot & srorg 9 W e,
Fft faeft oo & frafe ow,
fedt €fiw & zeoRa wx, &€ A
aa #1 uferrw ag fawamr g f®
are AT MEFTL K1 ofwEw g FE
vea @ | fefese womed, agdmme
A a7 aigUe  aTARd af 39
afize 1 ¥ FEA AT F=i F@dl
& | gufa wgmar, § uag fraaw

1973 4 AFC A4 1974 7F 1,815
ofwe e fefewm jave & fau
xvg foq aq & 283 qfwe s
e @ ogae uwr ¥ faww
g feu wqg &fea smowr
w7 amwa gm fr fow & g
few w0 § IAH AT SemEw

TEET
wEa &, Sq aw A fafag g s
§ a9 120 %o faqza &,
gae uw H 9 180 %o fiEEw
g, gc UST AT A TW AT AT
wmed Fen & ool AE 93 8w &
Azl sast o s o fger g fEey
g% # afwz faw s &g ofwe
fqa &1 & onag £ A& § W &
T A1 AAET BT O TR AR
o ® ov@d £ | 0 §uwar g, I
mT A F HFe Afg &= wdr 6w
FIOUH T4 A W SR AA AT WIS
feafe 3 s #1¢ e a1 a7 -
#wr stz gfwe & st & 0§ fraea
FAT AGN  FAA wErEAT, SO
qaTARgEl ¥ g grn fF go die &y
FTFTT A 1000 A AATL FT 9fwe
AETI & QA OF ST A qEOH F
arr & faq faar st oF 9 e A
zafae 4 fadaw avar wgar g ...
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#\ weam W (AT OWRW) -
agran qzd &1 arw Af fear ot A
FEA( TBA 9 |

| 40 fag waaa @ AT AH
faar  wowam w1 Fw fer, qERE
Frarg fam, wer wqw F1 am faar)

St weqT™ weg ;oW AEl AT 91

oAl W0 fag AmEa : mw faar
m:aﬁmﬁ'ﬁ{mmﬁ,
at i wr gwfm wA &AW
REMAE FOFT IT AT ¥ AR

¥ adl wgr ) gafan A ﬁm FX
@ OE W oqd & ae wrf Ay
g @ Az Fme g oo kU gud
Fgzde F | dwr gwiz ght FEA
# g7 were feeEl & ST dreg-
v F4r FArAr Fgdr g, g wEA

& o gl spmdr ¥ OF97 |
qAT FqmAr g oA T oFAT F

gaig #eEre adfr w1 wg fHfrew
FzAT & 1 mamfa ag, e e
g & a9 fow gwre & feaw &
FAT 4T TEEEE A vE §, A AN
wa fm = Hagar a8 4, fog
w97 wTETT F Ay amm difw A
amor &, F4T @y @ F oa0q
FTFIT F oamer w1 41 fE s
§ 105 %o fevem adt =gw A
stoafy, #17 Iw wwy ag T=i 47 fa
gwre AT srrdr AWl 7 faa w©
TT AFT AT Ay TS WS #r
spgeqr Ft & | afww fFam & @Ox
Wt AT T AT | F 7 AF A A9
d1 am wEm afww fFam & I
faq =zw 7 afr Tomw A & Ak
faq =za § =M & FT 105 &o
fza a7 &4 sew @y &, A1 B
gemT Fr w8 qar waar g fw
gwic ¥ ama gfesw smd F
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fer @ @, frew & R =&
g 1A e W oAgar g

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):

No, it is not necessary.

St N Tap wwew : oqg aga
Tl &, & awmar §, @97 7 syEar
e ...

THE VICE-CHAIRMAN (SHRIMATI

N G4 o waaa : wEan, 7
Fgm f& w3 fagr s ) afe
AT TART 93 F A FW ¥ W A
qrEg AEE FAM .

PURABI MUKHOPADHYAY) The
question of price fixation for levy by different
States does not come under this.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : You are
stretching the point too far. You have to
conclude now.

N WG fae wmew o F s
ToAr @ g (A gagw aw gl
ar 2w difgu, T 77 geywe fRoz
Fear v gaw w7 erar & ...

Fagutea (=ad 9w q@ierom )
w4 meg A aiwdz &
FT g AT FE ®F F

st wd e weram ;g FaA
T o9wR AIET F4T IS A
ar W AT T AMT ¥ Feda
gewiz fFgml F oAl F o9 a7
FA AT W E ) oavwR F1 osfawig
qrg a7 FAT AN FAT g FAl
g AR T AT F OAEIT FI ALY
gararr fear o1 @ & ) & fafed
' @ 7g A gAF gy GIEAT
g% ot qumgs wy faar & s g

sr-gRAaEa gifegsm T o FTem-
FX & mriﬁmﬁwwﬁﬁﬁmg
fr fagst 47 &9 s1% www wfu-

19
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AT JTAET YE F 1 TH Avg A A4

#7947 &, A1 Tw AT & FEARA 0w # smmA W ! (Inverruption)

F e fE@r ware # A4 TE
T T W9 | TH AFT F AT
T4 A A4 Wi FY 9|

-

A, smq wdl # oS S
id fradl & @we A4 g AT
Tt g faaar frem@t & @R @
FHA AT FAT AGATE WS §, AW
7 Az grr gaarn war §oar fe
fadt dardt § At gEr  Aqendr
T ¥ oEw oqr @Y Us  dEd
7 feaml & s 48 gdw # R
gafag & faaga &oar wngar g fsit
T gua @ § A gg & 5 o
FagaAfas  gifeem &, TR IATC
F4T 7 wME AT |

Ay am FHT 97 FH & avEd
¥ 2 gra fagEl &1 A9 105
sqr ferew % g qT IAFI
T wagir fam g, d™  wgm
fag wgrd, ot wEm fam w@r g,
faadt wgdr fas w@r & 4t amix
F e s 180 s fEEed qf
far vl 2 fag sfm 7, faw
fgara 3 @\gq wiF 91 Aqm  qar
fgar &, =8 fEam A 105 eqar
fagea W@ Fmr, G4y amwe SAr
g @ dF4 F awaw g zafao
4 Hdr &Y &1 emra w g@m 17 faamr
argar g f& ®r am za SFr A
AifT mmamez =@ AT anmr &0
qATAA T aFq 7

R
T
L

afa frami &1 amy afas a@e
3@iER Fv & fAu dqfwa adr fsar,
watfea arga adt fag, A fafeaa
w1 A @R a0 oarw 9w fasEr
oAt ath W Afad, Wt ofedy
g ® @dl azamd 4, am @RI

At {m Fgar, T@ AT ¥ oaw A
217 £ afen ag us gwide dewd

&y ¥gar : zad fan any
fafma frar war & s sed aek
| = = =
9@t & Wy dEw g (Inrerruption)

=i WO fag werim gRIAT qrdf
F1 F1§ Y §aT agl 9rgn A 1@ 7
ot g A wrad & fF wTawaea §Y
a1 szfana 2 wifs am o fFaml
AT T wAar & amd agel gt
Fo®r am 39AY awEiEl &7 AW
78 2 4 agl 9T I!H TVH F9, ..
{(Interruption)

o\ @t &g : @wmE oEl § AT

T 9T G (Interruption)

o\ 9 fag wwaa : 51F adl ar
Ama, § g fAaza a7ar wEar 7 e
fFatdl &1 335y waw = FfET TMa
fagtt€ QMg | 48 ®, | A=A T 12l
HAR A % FFAA AR EF FEAr
argal g f& s @wea &7 v f3arn
2, 3a%1 waAr oY W@ F2 9

The question were proposed.

s\ URATCRW @ Sy, o 4 0
& wwaa & fag @er g g W17 91 9
amea ¥ Iwdr agfem 8 awda gear
B\ UF BRAZWr F 9T AmEA qw
FTAT AT g AT =98 §edr
awd & f& 2@ H"AwWma faar ag-
fRaq waar & 1 1967 § w7 oo
¥ A fag &Y @vgre 47, afaz
&Y AT W\ (Jnrerruprion) W
A A fadza gwAr amar g fa
sy a9 F owaEi F7 o4 H
AT A T A | TH AvE 8§ arar
EHAT &89 T {9 A% FvAT g
a7 g AT & fr ag faw W=
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AT UM AT I ) 1967 F BUA 10
UFE Sqw & fewEl & 9 a4
A Aamx F Haar fgar 9r A 85
g fysea 9 & ¥ aa ¥y d4ry
Hagsga 2 f& wm angy 9w fw
e ¥ A &t ama 72 wear
ferezm oY, Avgay A =1 W@ 85
Ty fravea @r ) 1974 ¥ g %)
arm Y sywa 32 v 2, oy &Y
#ma g wf B, fawslt #r afvwa @
g A &Y Fem oag wf F oW
T &Y w@re 7 1974 F A 0
¥ma 76 way fraem ax faar 2
sa f& avsre wra 100 ¢ 120
Ay frEwe| 07 wm yoERe w0
drfady ¥1 497z awmn § | WA
oy fag ate dfaer aidt § @av o
g2 A ag wwdra azedt w1 amEr
W oAmAT F 1 1967 #YT 1974 |
1967 ¥ =Awdy swr fag o F
framt 71 85 v figeem ag %1 w
faar ar s&itc gfawr aedy & 1974
q gAY am. atq a2 Ag &1 W@ 76
war fivea w@r a7 f& amre W
100 8947 31T 120 s9ar feees ar

O% AWAR agem 105 |

sl vmarermm ;105 fEr arg ¥
a4 3WMT 9AW H $@ ara I Ay
AT q2t fwar o H Y awg 8 ey
¥ faar am 1 ‘67 ¥ ™ AT %ma
gaq 4 frar w1 14 w0 ferea qd
T ¥ a1 18 wu e ufeasdy
BHTH # aire W gad fasard 1 swar 40
a8 far s 1 awr 60 43 faelr

THE VICE-CHAIRMAN  (SHRIMATI
PURABI MUKHOPADH-YAY): Your time
1S up.

) weTme . § oF faaz ¥F
W T @l g ) e ‘74 F zfme
FTACETC A, At gfAAS @, TS
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1Y &, averya § ena fream
v feard o #Y a@ 11 WO
fiaes #lr S fasd 2 sqm
15 98 faar e 4 @ f3AY el
6 wm fear 1 sfmw @t geEn
d 73 F fegra-fea-faddy, wafea
frdnft awwic 7 gfaar 7 @ 7 s
7 gnv 1 wafee A wiwar WY
o B, W 39 fam ® g A i—
gaar =fmma § aga zwwa @war
§—3%Y faawar & amg fA3z7 Far g
f Wimraa oY % 3m WWTT ET WM
#fan )

PROF. D. P. CHATTOPADHYA-
YA: Madam, I would only like to say that in a
scarcity situation, regulation is necessary. So,
permit and licence cannot be done away with.

In the matter of fixation of the price for
agricultural products, some flexibility has
been inserted in the provision. It is there in the
Bill. It is said that the price will be fixed
having regard to the price of the agricultural
product in the previous harvest season. Market
forces prevalent have thus been taken into ac-
count in fixing the price. That will take care of
the contingency referred to by the hon.
Members and I would like to say that is
enough safeguard. I do not think there is any
necessity for accepting this amendment. I am
unable to accept this amendment.

THE VICE-CHAIRMAN
PURABI  MUKHOPADH-YAY):
question is :

2. "That at page 1, after line 13, the
following be inserted, namely :—

(SHRIMATI
The

'In section 3 pf the principal Act, sub-
section (2) (a) shall be deleted'."

The motion was negatived.
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THE VICE-CHAIRMAN (SHRIMATI THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADH-YAY): The | PURABI MUKHOPADH-YAY): I have

question is;

3. "That at page 1, after line 13,
the following be

ly

inserted, name

'In section 3 of the principal Act, in
sub-section (2)(a), the words 'by
licences, permits or other-wise' shall be
deleted"."

The motion was negatived.

THE VICE-CHAIRMAN
PURABI MUKHOPADH-
YAY): The question is :

(SHRIMATI

4. That at page 1, after line 13,
the following be inserted namely:—

'In section.;3 of the principal Act,—

(a) after 2)(f), the
following inserted, name-
ly:-

'Provided that a tenant of an
economic holding whose main source
of income is from agriculture will be
exempted from the operation of this
clause.'

(b) after
following
ly:-

'Provided that in case of a
producer, the prices of foodgrains

fixed under clauses (a) (b> and (c)

will not be less than the prevailing

"m

market pricei."'.

sub-section
shall be

sub-section
shall be

3), the
inserted, name

The motion was negatived.

THE VICE-CHAIRMAN
PURABI MUKHOPADH-
YAY) : The question is :

"That clause 3 stand part of the Bill."

(SHRIMATI

The motion was adopted. SHRI

RAJNARAIN: Division.

already passed the clause. You have missed
the chance.

w1 TTwATCIIr
faar & a7 gw %y w® # “arfw e

"
GO

AT G F

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADH-YAY): You are
challenging the Chair. I have already passed
that clause. Only after that, you have called
for division.

s\ eroATeram ;- safAn A &
fadgaa s7ar amgar g & ag #1§
oAy uREdAz adf @, A fedwa
FERY | A8 m & ww
framdl & aswwer &1 aFTA
¢ alwr § 7

THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADH-YAY): You said it
after I said: "Clause 3 stand part of the Bill".

nAzAZ

| %8

oft wrwTow :ogw Swd ¢ (%
AATAFT WA TC AAA WG AL |

Clause 3 was added to the Bill.
Clause 4 (.AAmendment of section 6A).
THE VICE-CHAIRMAN
PURABI MUKHOPADH-
YAY): The question is :
"That clause 4 stand part of the Bill."

(SHRIMATI

SHRI RAJNARAIN : Division.

THE VICE-CHAIRMAN
PURABI MUKHOPADH-
YAY): Are you serious?

(SHRIMATI

SHRI RAJINARAIN : Yes, I am serious.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADH-YAY) : But there is
no amendment to clause 4.
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The question is:

"That clause 4 stand part of the Bill."
The motion was adopted. Clause 4 was
added to the Bill. Clause 5 (Amendment of
section 6B)

THE VICE-CHAIRMAN (SHRI-

MATI PURABI  MUKHOPADH-
YAY): There is one amendment.

SHRI B. S. SHEKHAWAT : Madam, I beg
to move:

5. "That at page 2, line 22, for the word
'Collector' the words 'Judicial Magistrate'
be substituted."

"Without prejudice to the provisions of

a7l w2 A frdza =2 4 B oammy

A A = w § 39 sfzard
a1 28y &, o Aty & 990 fag deram

T AW T ¥ FEAT ¥ A=Y
o TeFaz far & 4 a7 sead:
gq sz %7 # 5 aft w1 udfora
FMfzSy feet ware #, fody dfefsm
¥ 37 @9 SFIT T IFAGR 3 ymr
frm s a1 =8 9w w1 wEa fear
AT awar 2 |

RET qF FAAT cqFeqT § A AT
g 5 3 aawar a1 awda F4
# mg fady wsre Fy amfa w4
wwa 8% A um agAr &
S1Ey iy 2 swe fAam w¢ fa oza
9%7: &7 F@ W fEar @r awar
g1 zaf faar 28 f5 :

sub-section (1), no order confiscating any
animal, vehicle, vessel or other conveyance
shall be made under section 6A if the owner
of the , animal, vehicle, vessel or other con-
veyance proves to the satisfaction of the
Collector that it was used in carrying the
essential commodity without the knowledge
or connivance of tbe owner himself, his
agents, if any, and the person in charge

[29 JULY 1974]
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of the animal, vehicle, vessel or other
conveyance and that each of them had taken
all reasonable and necessary precautions
against such use."

§ gaar Y fadza s=w f3 =3
a4y w@ma afa fmmady A e
v g7 mgnt A faErc 5T 41
A 2 adra 97 ggEq fro3a @A
w fafra & 8 ge@m Zomo
FoEd F7 ATA Fh U0 FT @A g d
gk fedm § At wwar agar | ade
7 fFaarame AT 8,4 3a% A
AdY F|r |ngar, #fA az fafma am
g fr e fedl g A AF 2t

ifeidz agt 21 9@ A i
6 7 faad  faard "o dvo grde

#Y FFET A9 @y 2, 39 § faamw
fafaqm adima @ E g
37 Fhwed 1 afa am ag afawee
¥ Ffr 3agr afa za am A ansEl
w7 4y s fa faa am =1 ufEEa
fear war & a3z wifas #Y f@Ar a9-
wfa %, arfaw #Y f@ar aes & &
Aryr AT g, A1 A Ar anaar g &
Az % 94TT 1 cArgz @ fx faa
F1 99 F7A0 44 @) aga HimT
¥fFa za waEz & a1 afa
THF A7 TIA¥Z  _AT3 a1 3AE!
w53 g mEA  F BiEAr ufma
Agt #rrr 1 afa aw fafma & A
Are wardt A A AMA &1 Rgee
FarAr argd 2 At @ fAdea aEm
fs somed =) fefaoady wiad a3
Afan, afer frafy sifsfmas dfass
7 4fan aifs =Y gwifem w51
& 72 ad@ ar Ar aF, A% @rEe
#1 fedYsm ®omr @r A% AT 42
due. A @ &% | afa A FeEH
F1 wraw xF 4 A fgfer ama av
ain #Fzar 3f@a A g
The question was proposed.

L L



207 Esstntial Commodities

| @ T g varda ot F qnEa
F auda FAr § 2g 52 #< fa ga At
F AT 3W AR b AR A Iamew g Al
3z ars 913 § fs il #8927 oF oFl)-
Ffeg gz § gafag wwany § St @
IR IR S F v w2 W) Aanaq
¥ Ay ARt A AR X gpar 21 29
AT 32T F39 § i ardy gnar FE)-
qA g Y } g I9F) AN FHAT g
2, gwsud fatra ¥ § 4z ag ady awar
FHFEL A A T AW Hifs FAF
sl A ad %7 a%ar #iE 98
nFirFfea 22 § 1 30 fA sasr Sy #4949
g 5 ag wiad dfefosm dfamz w14
A 391 4 awda F7ar § Atc awiw
F7Ar § 5 wmdr w4t o sas arq &1 |

PROF.D. P. CHATTOPADHYA-

YA The presumption underlying this
amendment is untenable, namely, that the
Collector has not the functional discretion
which he has. If we doubt the autonomy of
this officer, we can doubt the autonomy of any
other officer. So, I am sorry. I cannot accept
this amendment.

THE VICE-CHAIRMAN (SHRIMATI
PURABI = MUKHOPADH-
YAY) : The question is :

5. 'That at page 2, line 22, for the
word 'Collector' the words 'Judicial
Magistrate' be substituted."”

The motion was negatived.

THE VICE-CHAIRMAIN (SHRIMATI
PURABI MUKHOPADH-YAY) The
question is :

"That clause 5 stand part of the Bill."

The motion was adopted. Clause 5 war added
to the Bill. Clause 6 — {.Amendment of
Section 7)

SHRI B. S. SHEKHAWAT : Madarn, [ beg
to move :

6. "That at page 2, lines 40 to 43
be deleted.”

[RAJYA SABHA]
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7. "That at page 3,—
(i) lines 1 to 4 be deleted,;
(ii) lines 10 to 12 be deleted,;
(iii) lines 19 to 21 be deleted; and
(iv) lines 22 to 27 be deleted."

"Provided that the court may, for any

3M9ERs Agra, adl dar fr A dy
St& 30 fF gnd A F@a 1 aEA
ag FAMAT & | § A3 {7 wAr "Aaa
3 fa3za s=m f5 fan g3 &1 AM@
arfasit & =1 & faar mar 2 393 @ §Q
M FEA T frararg a1 asdt @0 A
gl | Tgo | " Zaw f) saedn
4% | 987 | 3 wfgq T 7w w¥ /AT
dy | Ffsn aw ez AT W
awdr zmA Agt gara 3 wEe A e
F1 491 g5 | AT 39 FAA T 22 9F07 H
duaa frar ar @ 2 & 339 ¥4
A Fq oA aar fasdr |

&

my ¥ W 4%A4 £ 9 zAAT 49T

faffma ® A faadi @A A
fam faar &
adequate and special reasons to be

mentioned in the judgment, impose a
sentence of imprisonment for a term of less
than three months;"

=1 § za az A =mrar Fi AV )
am fer sifast & fA= faar .
"Provided that the court may, for any
special reasons to be mentioned in the
judgment, impose a sentence of

imprisonment for a term of less than three
months."

am fez =agear F &Y 1 ga¥ Arfe-
fodom & & :
"Provided that the court may. for any
adequate and special reasons to be
mentioned in the judgment, impose a

sentence of imprisonment for a term of less
than six months.

AT F FMA F1 A= FAH AT
gar A are e} 2

g 3T 3IA

g N7
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%1z &7 WifFE) fam %7 33 aroel
1 #9R AT ®©F ¥ A g 4% TAEy
smazqr #y 2 1 mafan Wy winlym
A fAdra #7731 Agm T 3 FET
#1 §&A Farar wgy & A A i
1 fedre 3z )

The questions were proposed.

PROF.D.P. CHATTOPADHYA-
YA : I have nothing to add to what I have
already said. I cannot accept the amendments.

THE VICE-CHAIRMAIN (SHRIMATI
PURABI MUKHOPADHYAY): The question
is:

6. "That at page 2, lines 40 to 43
be deleted."
The motion was negatived.

THE VICE-CHAIRMAIN (SHRI-MATI
PURABI MUKHOPADHYAY) The
question is:

7. "That at page 3,—
(1) lines 1 to 4 be deleted; (ii) lines 10
to 12 be deleted; (iii) lines 19 to 21 be
deleted; and

(iv) lines 22 to 27 be deleted."

The motion was negatived.

THE VICE-CHAIRMAN
PURABI MUKHOPADHYAY)
question is :

"That clause 6 stand part of the Bill."

(SHRIMATI
The

The motio, was adopted.
Clause 6 was added to the Bill.
Clause 7 was added to the Bill.

Clause 8 — (Insertion of new sections 10B
and 10C).

SHRI B. S. SHEKHAWAT: Sir, I beg to
move :
8. "That at page 4, after

the following be inserted, namely :—
'(4) Government will lay on the

line 6,
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Table of the House an annual report

regarding action taken for the

contravention of the provisions of the

Act'."

9. "That at page 4, lines 16 to 19 be

deleted."
The questions were proposed.

IJTANTENE HAWAT, § 32 FAMEl
qrgar g 524 4z & 3f wradm aal
Fugqerfa mraaE 1w 220 A@A
# F|dia | 4% ag @wwms zafag
7 far ma ama F amda faad
df FraE WA 3 &A@ a2E,  3asr fuE
9A™r 824 ¥ 9:ga F amdr afs
aadm  @ae e 37 3%

PROF. D. P. CHATTOPADHYA-

YA : There is no point in submitting any
annual reports. I do not think it is necessary.

THE VICE-CHAIRMAN
PURABI MUKHOPADHYAY)
question is :

8. "That at page 4, after line 6, the
following be inserted; namely :—

'(4) Government will lay on the Table
of the House an annual report regarding
action taken for the contravention of the
provisions of the Act'."

(SHRIMATI
The

The motion was negatived.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) The
question is :

9. 'That at page 4, lines 16 to 19
be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN
PURABI MUKHOPADHYAY)
question is :

"That clause 8 stand part of the Bill."

The question was proposed. Clause 8 was
added to the Bill. Clause 9 was added to the
Bill. Clause 10—(Amendment of Section 12>

(SHRIMATI
The



211 Esstntial Commodities

SHRI B. S. SHEKHAWAT: Sir,
to move :

I -beg

10. "That at page 4, for lines 29
to 32, the following be substituted,
namely :—>

'(a) in sub-section (1), for the words
'any essential commodity' the words,
brackets, letter and figure' any essential
commodity and such other essential
commodities [not being an essential com-
modity referred to in clause (a) of sub-
section (2)] shall be substituted';".

11. "That at pages 4 and 5, lines 33 to
41 and lines 1 to 21, respectively, be
deleted;"

12. "That at page 5, line 27, the words
'or both' be deleted."

13. "That at page 5, lines 42-43, the
words 'if no witnesses have been examined
before such commencement or the said
date, as the case may be,' be deleted."

The questions were put and the motions
were negatived.

THE VICE-CHAIRMAN
PURABI MUKHOPADH-
YAY) : The question is :

"That clause 10 stand part of the Bill."

(SHRIMATI

The motion was adopted.
Clause 10 was added to the Bill.
Clause 11 wag added to the Bill.
Clause 12—(Amendment of Act 46 of 1952).

SHRI B. S. SHEKHAWAT: 1 beg to

[RAJYA SABHA]

move :

14.
the words

"That at page 6, lines 48-49,
'if no witnesses have been
examined  before such  commence
ment or the said date, as the case
may be,' be deleted."

3ArEIa wElwar, W) HMea gsgg

FL WO W AW wgeAyw @ f
faare af: md 8 fran frar am
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A Fd @ ovE am A wAmA ama
W oewar & fwavere sinafai s
© FAr Al & oar ad 7

STRNIEE wERAT, 9Ed & wA
¥ 29 9wic #r =;Fear 49 5 @dr
A W0 ) Ffm wm wma ¥ 3w
TFL A |FEAr 1 A af foawd
Faa @ gW, &ffa afy frdr amy
# % W wawE w0 g foarE A
T E A 34 wwd zmm ady @ww o
4 0f fafa fsing &) adi g Ao gafan
fafa faam & arare v gn 9w § o 77
AETH ﬁ?}ﬂﬂﬂﬂfg’é | @fpa surgzifes
fez 4 23 fadea sear ATy fa
atfedn g9 47 & TgT afx anrfedeq 21
AT H HXT FIE FA FE F A9 @
& A 3aw fagerg adt #r e &, ofz
I AF F oA T AN 2ma
gl & ar # qear arzar g v oo
1 zad farpa wr A @ F 7 owT
avgre & fafa fawmsi & #v€ 2=
i w7 avafy 4y § fr 197 7 g0 9512
FTHAGA F47 F a2 Awdr 2mA w7 Ad
TET MW A7 andy 2| e ? osafan

i fagaa gear arar £ 5 oafr aw
#Aifaady 345 wafead 1 waar
argy & oAy faay WY %a Frew

3 \FFT Aand 2mA gmr arfee @l

AT &ar faer )

agtaz i@ qrar faa &7 fa% fFar
mar g | 3 A & for 9dy fam w0
E( THT AT AV ING ATAT ATT FAIT
379 953 14 | IA%7 ulmw Fuifdm
uFeE ¥ sga frar war | d42 3= asaifedr
#TE7 F y=w Y fedam F ardc
39 20 | 34 "4y § Apmar @ wwg
war, T Az Aat g | d3m ™
399 A7 ArAr Aagar Afen wadAm §4)
3g1Ra 3 22 fadza Far e # fa
3 =fm & fasrs odfimas saifzas
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UFE W F4 A9 F &, 3w qawdr oy gé
Zom e gEm F I W Ag AW
2 fe Arfagi 1 a7 & fag &Y 2@ ama
& @)Y A |WrEA fHAr 9 @ g |

PROF. D. P. CHATTOPADHYAY:

It is absolutely baseless. It has nothing to do
with this.

o\ WY fag aaEe : srwbmaE wg-
T ARAT AT 7% @7 amar § fo awew
uEivM AmE Ar 7@ ¥ ) &fEa A anar
argar g fa w4t A dar faar g e 20
AvE ®74 fad & | qoa Awam dw 820 arE
WO A, .. (Interruption) AA A §,
T4 4t ¥ e § | uF uzEefafaw
FdY, 377 T uzaefzfa vl smawadr
Uz, 3a% armue Qifedid 20 ara @
qara quAn 4% A 2T T AT A
4 20 arm w99 934 @7 fefizes
#\z agdm fma wafzal & o g0 dro
% A A% gn strHdR 45 3 3
958 A 1 45 A 207 wd T4
fpo | FrE st Agzu 3 q@ A gEre A
F% WA £, . . (Interruption) A9HY uSil §
7 IMA FF 2 ar 4z FEIr AR &,
#fpaag a= adr & 19 fraza @@
qrEar g f§ e ag m@a g ar o am
wgor we famm fafadm g ax 3
d= am fofaem % amw 38 adm
T & AT ALY, AVHA AT AT A 20
A7Te W, A awar § & amre
wif2dt & qamEi % fan 20 @m o
AT 3AT % 039 H €A FiA § 24 990
1 avirad f&ar mr € arfe faq aifkat &
faars nafias auifzde vae ¥ srang
ww @Y § A T F6F % e & aw
A e 3aF1 fady swe FY a9 A fag
gre 3a%t faslt gwre #1 «wdl 2@a A
A Atz wiAa FY Aurfaa A 3a F
Fav fodt 95t A @E A 8

g ¥ 4 2g faqza sear agm fa
g9 27 9 drfias wmade # Ay a5
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Fr A7 W@ Ex A Ad) w1 drfema
99, FIWA  Tw NFIL A L AT AT
AT ASwE ardfs 3 39 o H Sew &Y
FATZHE A4 747 ¥ fAn 525 &, #fwa
A ama uidf & Ayf a4 az fagza @warn
agar § % 4 38 9w &4 amaw 8%
EIECHE R CERE-cExy e LI T
far v &% | g 7 @ za 9@
FT FAZWr AT & | w74 H, 3 weRi &
ag ¥ ggar agar g f& WU oag 0w
avitgq @ | afz amre fady &) awar
qEdr  # ar ast s A 53

IEAT TH AWEA w1 T fagr

AT | T WeRY F ATH T w9AT AqET
The question was proposed.
%

s\ TEATCEW ;. wiedan, s faas
¥ F aga @ 33w F arg AAdA@ wEr
Az wgar wrf A faawar 3 arg fAdsa
sEmr fa dics & arg o) 6@ Fw@ € €A
faar arw | Ay 99 fag wa@Ea a0
fgaar asdy #@uigs F AW A #aw
UF AT G T AAIGT, FOE FT AT |
A a9 F 41 a1a R 4 w0 femaran
fergram amfufagn awdrom,  fazarn
3 a9 FreE A § AT, 9EE AW
gdm #Z & RiEw 8 2 I 62 A"
w0 ofawzic & ggr 9% g0 | g9 w1
7 a2z 3@ (fs gw femar ae@ @Y
IaAT ANT BT 27 | A AT 97 A
#agiarmar a1 87 fgram amfafaan
FITATYA & AV ATHIC F 9 ST E
awre A ag g9 & fx agw, afa a2
2 12 62 @M@ Bo G2 BT, A ATGHY
@ REal T T ERH) GIERT A0 1 I8
odY saEeyr &7 @0 f5 @R 2 9@ %o
fagim & @1 aTHT 60 A" To FHIL
st fawdY Fredrew § SR sWEEr
fgar S0 | 97 HEW , 60 W™ To IO
T FY FTTTF A+ F GTHIT TN WG
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[#fr T
¥ & fagr atx 2 502 fager 4 fme
fear...

(sfmd) geat  weqT-
foiEz 27

ITRATEAE (
) Az F4
ot TiIRAITT™ : 98 feFase zafan 2
AT FAAl g, A7 v w1d w7 qrdv
#T 2 FI2 62 AN ®o FHT F4T, Al 39

&
g

W0 ) ATHIT A ATT TR T AY 00 F
TET Fr | ACRIT ® @ 7T BRI A
Anr o At fzEvawr & AW A FEL A
2, 60 HA Ko FHT FT AT | 3720 AFCG
A1 412 § sf®a7 2 3asr gann, [ar
Fr ATAT ¥ g o7 A0, AR FEA A9
FNU7T, 3 4% TEAEA | 30 T
graas frar | A A G777 U7, 17
oo dfe ¥ fazdr srdt gwrd T T7At
arE g 1w Agz maEiwraar X fa faa
a7z i fgzar A fazsn & fg=rrd) &
feer 7 3997 937 & M@ & €HE 97

R [T Fo .:_-’l'-_".' 2

A

i To
%l T fanr f9ma g YW #®
(5 | LL P f Interruption )- - - AT 4T 94

A AATE@ FIL 0 AT Q2T 9L JET
zAaafa 50i 3 1 a2 faspe awa 2
(Interruption)
THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADH-YAY) : How is it
relevant? 1 do not allow this. Mr. Minister,
have you anything to reply?

PROF D. P. CHATTOPADHYA-YA : I do
not comment on those wild allegations as you
have said. Madam, they are not relevant.. .
(Interruptions). Madam said that it is not rele-
vant. So, I will not comment on the wild
allegations.

The second point is very brief. Shekhawatji
is interested in setting

[RAJYA SABHA]
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examples. Examples are abundant in this
country with great traditions from Budha,
Gandhiji, Acharya Bhave. Examples are
abundant. What is needed is followers of those
examples. And let him find out some followers
of examples. And this amendment is not ac-
ceptable to me for the simple reason that the
summary trial will come into effect when the
Bill is passed. But this Law will not be
applicable to those cases which have already
started before the court and witness has been
taken. But in the pending cases before the
court where the witness has not been taken,
this summary trial provision may be adopted.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADH-YAY) : Now I will
put to vote the amendment moved by Mr.
Shekhawat. Amendment No. 14...

SHRI RAJNARAIN: Madam, on a point of
order.

THE VICE-CHAIRMAN
PURABI  MUKHOPADH-
YAY) : Mr. Rajnarain, you have created the
Rules. You cannot rise on a point of order
when I am taking a vote.. .

SHRI RAJNARAIN : I know my business,
Madam. Don't teach me the lessons.

(SHRIMATI

6 PM
AYRA, LT AZ OF AT ATE ATET

g o g2 ug g fF 97 a7 FET ¢
F18 IS99 6 W & AA 334 Wl
Z1 9™ &7 &% B9 6 A9 %
AgF 42 AFA F | AN
are dr Adr 7 awa & )
SHRI OM MEHTA : The Resolution of the
House is there about the timings.

g A

6 49 T

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADH-
YAY) : There is no point of order.

At CERREY  IAE A 57 £
IHFT 97T T |
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SHRI OM MEHTA : The Resolution of the
House says 6 or beyond 6. You read the
Resolution.

THE VICE-CHAIRMAN
PURABI

question is :

(SHRIMATI
MUKHOPADH-YAY) The

14. "That at page 6, lines 48-49, the
words 'if no witnesses have been examined
before such commencement or the said
date, as the case may be,' deleted.”

The House divided.

THE VICE-CHAIRMAN
PURABI MUKHOPADH-YAY:

Ayes—4; Noes—37.

(SHRIMATI

NOES—37
Abid, Shri Qasim Ali
Arif, Shri Mohammed Usman
Buragohain. Shri Nabin Chandra
Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaurasia, Shri S. D. S.
Chettri, Shri K. B.
Choudhury, Shri N. R.
Das, Shri Bipinpal
Dhabe, Shri S. W.
Gadgil, Shri Vithal
Gujral, Shri I. K.
Hashmi, Shri S. A.
Imam, Shrimati Aziza
Jain, Shri Dharamchand
Jha, Shri Kamalnath
Kalp Nath, Shri
Kalyan Chand, Shri

[29 JULY 1974]

Kapur, Shri Yashpal
Krishan Kant, Shri
Kulkarni, Shri A. G.
Mehta, Shri Om

Mishra. Shri R. K.
Mukherjee, Shri Pranab
Nawal Kishore, Shri
Panda, Shri Brahmananda
Puri, Shri D. D.
Rachaiah, Shri B.
Roshan Lal, Shri

Savita Behen, Shrimati
Shukla, Shri Chakrapani
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Shukla, Shri M. P. Singh,
Shrimati Pratibha Thakur, Shri
Gunanand Tiwary, Pt.
Bhawaniprasad Tripathi, Shri
Kamlapati ~ Wajd, Shri
Sikander Ali

AYES—4
Dhulap, Shri K. N.
Rajnarain, Shri Ray, Shri
Rabi Shekhawat, Shri B.
S.

The motion was negatived.
THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADH YAY) The
question is :

"That clause 12 stand part of the Bill."
The motion was adopted.
Clause 12 was added to the Bill.
Clauses 13 and 14 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to ihe Bill.

(At this stage, the hon. Member left the
Chamber.)

S ISR ™

T g #ifs 3z

eH qH-AET
fagas qrq
2, 37 WM Fr J93T F ATY

faar s 21 2, 94%F a9 729y

PROF. D. P. CHATTOPADHYAYA : Sir,
I move :

"That the BUI be passed."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADH-YAY) : The House
stands adjourned till 11.00 A.M. tomorrow.

The House then adjourned at
twelve minutes past six of the clock
till eleven of the clock on Tuesday,
the 30th July, 1974.



